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respecting the liability of real estate 
withia the Settlement of Prince of
Wales’ Island, Singapore, and Malacca,
to the payment of debts of deceased 
persons; and to enable Executors aud 
Administrators to sell and dispose of
the same.” He said, this was a Bill
which he brought in at the request of
the late Chief Justice. It was intro
duced at the instance of one of the 
learned Eecorders in the Straits. As
ho (Sir Barnes Peacock) did not sea 
any necessity for proceeding further 
with it, he begged to move for the dis
charge of the Committee.

Agreed to.

W A R R A N T S  OF A T T O R N E Y  AND
C O G N O V ITS.

SiE CHAELES JACKSON moved 
for the discharge of the Select Com
mittee on the Bill “ to provide for the 
due execution of warrants of Attorney 
to confess judgment and cognovits.”
He said that this also was a matter 
witich would form part of the Civil
Procedure about to be provided for the 
Supremo Courts, and it was not neces
sary to proceed with a separate Bill for 
this object.

Agreed to.

P U N ISH M E N T  OF C H O W K E Y D A R S.

Mk. HARINGTON moved for the 
discharge of the Select Committee on 
tlio Bill “ for the punishment of Chow- 
keydars for neglect of duty.” He
said that there was before tlie Coun
cil another Bill on the same subject, into 
which the provisions of this Bill could 
be introduced, if necessary.

Agreed to.

IM P R E SSM E N T  09 C A R R IA G E  A N D
SU PPLIE S r o l l  TUOOPS A N D

T K A V E L L E llS  (B EN G A L).

Tj[b VICE-PRESIDENT moved 
that the Bill “ to amend the law re
garding the provision of Carriage and 
Supplies forTroops and Travellers, and

• to punish unlawful Impressment,” be 
Btmck out of the liat of Select Com
mittees. This Bill had been brought
in by the Lieutenant-Governor of 
Bengal. All the Members of the 
Committee upon that Bill had gouo 
uway without their places in the

T h e V%ce~President

Committee having been supplied. Tb® 
Bill might tlierefore be p r e s u m e d
have died a natural (ie.ath, and uiile®® 
the Honorable Member for 
wished to proceed with it, migW “ 
struck out of the list. i

Me. s c o n c e  said he h a d  receiveo 
no instructions concerning this Bill- 

Tlie Motion was subsequently P** 
and agreed to.

The Council adjourned.

Saturday, April 7, 1860.

No Member of the Council was 
day present.

Saturday, April 14, I860.

PRESENT:

T he Hon’blo the Chief Justice, Vice-l'f'
in the Chair,

Hon. Lieut.-Genl. Sir i II, B. lIarinp;ton,E=’')''
J . Outrain,

Hon. Sir H. B. E.
Prere,

Right lion. J. W ilson,
P . W. L cG eyt, Escj.,

H. Forl)es, Esq.'
Uon. Sir C.

Jackson,
and

A . Sconce, Esq-

SO'

INDIGO CONTHACTS.

T u b  VICE-PRESIDENT rea*! 
following Memorandum from th« 
cretary to Government in the 
Department, communicating a 
sage from the Governor-Qeneral

The Secretary to Government in t"® ;(.,)*« 
Dcpiirtnieiit has the lionor to coinw ''
to tlie Legislative Council tlie
telegraphie message which ho has i"? . (Jo 
from the .Secretary to Govenmient
Oovenior-Genoral :—

M essaqe.
Guvernor-GentraTs

dated 9th

The Governor-General lias this d ";!
his assent to the Indigo Contract
with your letter o l  2nd instant.

W . Guuir,
Secy, to the Govt, o f

Fort William, the ISth A pril 1800.

M OONSIFPS.

_ T u b  c l e r k  presented to tho C? J
cil u Petition of the Shcristadar



' a e i 1 4 , I 8 6 0 .]  (F.H m. O.or,.) BIU. 3C 2

^oonsiff’s Court of Koraworgunge, in 
i'ittagong, forwarding the draft ot a 

for the more extensive cmploy- 
nient of Moonsitfs empowered to try 

Criminal, and liovenue cases.
REQISTRA.T10N OF A SSU R A N C E S.

, 'Tiie c l e r k  also presented a Peti
tion from the same person, forwarding 
«‘e draft of a law to enable Judieial
f̂ficers to carry on their business with 

* 'e help of a single Amlah.
^ Wr. FORBES moved that the above 
®tition be referred to the Selî ct Com-
'̂ttee on the Bill “ to provide for the 

ĝiatration of Assurances.”
^iifced to.

(P u E SID E N C Y  t o w n s  a n d
S’l’ U A lXS SE T T L E M E N T ).

,̂ HE CLERK reported to the Coun-
*l‘at he had receivetl a comtimniea- 

trom the Governor of the Strnits 
“ttleiiient, suguesting araendiflcnts in 

of tt<56 (for reguliitii'g the 
ice of tlie Towns of Calcutta, Ma-

A B K A R E E  R E V E N U E  (B E N G A L ).

Mr. s c o n c e  presented the Eo- 
port of the Select Committee on the 
Bill “ to amend Act X X I of 1856 (to
consolidate and amend the law relat
ing to the Abkaree Eevenue in the 
Presidency of Eort William in 
Bengal).”

CHITTAGONG DISTRICT.

Mb. s c o n c e  also presented tlie 
Report of the Select Committee 
on the Bill “ to remove certain 
tracts on the eastern border of tlie 
Chittagong District from the jurisdic
tion of the tribunals established under 
the general Regulations and Acts.”

B O U N D A R Y  M A R K S (F O R T  ST.
(iE O K G E ).

Stiif Bombay, anil the several
'pns of the Settlement of Prince 

Island, bingapore, and^^ales

cqJ®' ,l''0Ri3ES moved tliat the 
Sg)̂ ''̂ '̂ 'licatiou be referred to the 
ttftip®*' t)ommittee on the Bill to 

the above Act.
•̂ Sreed to.

^'^GISLATION f o r  T H E  B^'RAITS
S E IT L E M E N T .

also ref'orted that he
Qq 1*̂ ®®'''od a communication from the

o f tile Straiti Settlement,
Wijj "'® to doubts whii'h had arisen

to tlie intention o f cer-

*̂on ■'
U8e,j *̂ '"1 the diiferent expresHions

if , '̂ ta, owing to the niisapplicat'on 
;ion .. "  Settlement” and “ Sta-

<>>ib

ittlpinent” and 
diil'orent —  

reference to Courts establish-

tlTi5
SC IE N TIF IC . A N D  C IIA -

« l ' i ’AULE bOClH TIES.

»eSji JACKSON pre-
''littnp licport of the Select Com-
'ion '̂ >'1 "for the regislni-

u S c i e n t i l i c ,  and Cha-

Mb. FORBES moved the first read
ing of a Bill “ for the establishment
and maintenance of bonndary-marks,
and for facilitating the settlement of
boundary disputes in the Presidency 
of Fort St. George.” He said, lio 
liad occasion to occupy but little of
t!io time of the (’ouncil in introducing 
the Bill, of the first reading of which 
he had given notice for that day.
Some Members of this Council would 
remember that, in 1855, Mr. Eliott
introduced a Hill for the establishment
and maintenance of boundary marka 
in the i’residency of Fort St. George,
and this Bill was passed as Act X X
of that year. At the time th.at it w:m 
passed, the general survey now in 
progress had not been commenced;
and althougli tlie Act provided snlli- 
ciently for the state of things tlien 
existing, it had been founf) unsuited 
to the altered state of affiiirs wltich 
existed, now that the whole Presidency 
was to undergo a survey, and all tho 
land was to bo re-assessed.

There were three tilings to be done.
Tho survey was to be a field survey,
and to enable the Surveyor to survev 
tlie fields, their boundaries must be 
marked, in order that villages might
bo separately marked in the map;
their boundaries also must bo do- 
marcated; and then,at the classification
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and assessment of the lands, the pre
sence of the limJ-owner was iieceB»ary.

Now the present hiw provided for 
the presence of the luud-owner only 
wbeu bouudary marks to his land were 
to be placed, and afforded no means 
of securing his presence when his lands 
were measured, classified, and assessed. 
It also enacted that ten days’ notice 
should be given of any requirement for 
t.lie erecti n of boundaries, and that 
caused very great and very needless 
delay. The survey and re-assessment 
of the Presidency were estimated to cost 
between seventy and eighty lakhs of
Kupees, and it was obvious thiit a very 
great waste of money and a great en- 
hancemeiit of expense would follow if
the large establishments of the Depart
ments were constantly kept idle from 
the necessity of waiting ten days for 
every ryot to mark the boundary of
his Held.

Then, again, the only machinery pro
vided by the present law, for the set
tlement of disputes regarding bound
aries, was that of a Village Punchayet,
and this was not only a very unsatis- 
facloi y and a very dilatory mode of
procedure, but it was also one that,

be- 
un-

report
avoid

au“

which might ba appointed, to 
upon it within ohb montti, to 
the great d< lay whiih was now con̂  
stantly occurring to the Survey 
Assessment Oititors.

The Bill was read a first time.

INCOME TAX.

being
read for the second reading of the

On the Order of the Day

“ for imposing Duties on profits aris"™| 
from Property, Professions, TradeSj
Ottices”—

M r. WILSON rose and said  ̂
Mn. PiiBSiDENT,— Sir, in 

to move the second reading ot tl"
Bill, it is ndt my intention to discuf 
the details ot‘ its provisions ; that 
be best done in Committee of * _ 
whole Council, after it shall have 
dergone a careful examination hV ^
Select Committee, to whom it wiU 
referred. I shall therefore coiit®'!|. 
myself with referring, before I,
down, to some of the main provis'®'
of the Bill, and to a proposed 
ment in its construction and 
nery, which has been decided '’P

putes
oily

however well suited to dis 
tween ryot and ryot, was w 
suited t') cases in which the boundaries 
of lari>o zemindaries might be disput
ed, and in wtiieh the parties might be a 
large zemindar on tlio one side, and 
the Government Officers on the other.

It was proposed to substitute arbi- 
lrati< n for 11 Punchayet, and the Sec
tions of tho Civil Code of Procedure, 
which prefcrihed the course to be f  1- 
lowed when arbitration was had re- 
course to, had been adopted.

Laslly, threHts had( in some cases, 
been held out of an action at law for 
trt spnss aeainst tho Survey and As- 
sesfment Ofiicc-rs when proceeding to
perform their duties, and it was nei es- 
sary so to It'galize their proeetdings 

to protect them from sm h actions.
■All these points were provided for in 

the Bill now to be iutn duced, and he 
had only further to say that, should tho 
Coaticil allow it to be read a soi ond 
time this dtiy week, he shouhi ask that
the Standing Orders be b o  far suspend
ed ns to allow the Select Committee,

Mr. Forbet

I

A i t i j ,  lUiB U t J t i l  l i e c i v i c v i
since tho Bill was printed, with a 
of bringing it more in tiarinony 
tlie existing reveinie arrangements
the provisions. But, Sir, as tln̂  
the proper stage at which the j
ciple of the Bill may be di8cu8Be<̂ ’̂l̂  ̂
hope I shall be excused if i
a few observations on tho obji’ct|j 
which have reached us with rcgi“ ug 
our policy, of which this Bill
said to be the motive power. |,cil
I explained our policy to this j j
some weeks ago, I then 
hope that it would bn freely disc"
in the public Press, which, in “ jfS 
like tins, necessarily so limited  ̂
means of giving expression 
through its conetitmional instit  ̂ ,j- 
acquires mofe importance than t'' 
aeases in a country with fnie repi’̂ ^̂ jit 
tative institutions. The Goven’ l̂̂ gK 
have therel’ore considered it to
duty closely to examine and c(ir̂ ,j
to consider all that has i cyi"' 
written in respect to our tli«

beciiS»'y

to '•our measures. In proportion 
Beantinesa of our means of full/ 
ing public opinion, we have cftf
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ourgolvea of every opportunity 
'Cii han oilered itself for tliat piir-

Imvo not coiiliiied cur ob- 
l̂ f̂viition to tlie Europeiiu Press. We

"̂ ‘th ecjuiil care cou'̂ ulted the 
wn 1  ̂ I’ ressan d , upon the wh le,

little or no ground to be dis- 
our  ̂ wi ll tlie uuinner in which 
tHe received. By

“ r̂opean Press our proposals have 
tliê  ‘’ '̂ ®̂'’stood in th.' spirit in which 

,^•’6 made as involving a policy* 
however necessary for the 

pressing emergencies,
tuf) ‘̂̂ '̂ '‘I'lted to yield great advan- 
g'®® lierc-after, and which would 
*oun7 lily the foundation of a 
Tl ' ‘‘•‘d reliable system of finance.

Native PrC'S was likely to
>nisr" toSlip our inotive-< and our mea-
“m h "**'* expected ; but 1

to say that the instances 
•iUtn ' found of this ar« not

*̂̂ 11 tlien, Sir, since our 
criti/*̂ ®® liave been open to public 
boey*i*’“ nearly two months, I may

if 1 shortly notice some of
to jil'*" “''jections that have been taken
'iftve K̂ ' t'*® place then, weDor' ' ' . . .
t i ,On ®en accused of class legisla-

liave been accused o f  stu-
“ ""su iting the interests df Eu- 

neglecting those o f  the
itig mj'’  • I'ave been accused o f  hav- 
fi)f ® "̂It* for ourselves, and another

whom we ru'e.
'‘ " il preposterous as are

»tâ g(̂ ®®‘'Usatious, luider the circum-
oiily  ̂ might be considered as
I'ot „ '^ ‘>■1 in JSative papers written
totliy But, Sir, I will appeal
to ij,y ® "^ '̂9 ‘ l ' ‘ l the honor to listen
''iewg l'>'perfnct exposition o f  the
t'‘y vvli* (.1 ^  Wovernmeut o f  India, to

proiin I ’’ ‘^111'l'*''!' i  said and all that
marked by a spirit

■''‘ o reverse. I  think 1 may

"'e those who listened to
there was one principle

^nlv on wliich I insisted,
u'® Crdvo**̂  S'lide o f  the policy o f

‘I*' “ *̂1’
it ""liieh wo ought to  pro-

*’*'''’oen »n* perfect equality
clasBoa o f  H er M ajesty’ B

subjects, whether Native or European,
whether Olficial or Non-Oflicial. Sir,
this principle was the touchstone at 
once of our policy and our measures. 
And let me recall to you what those 
measures were. First of all wo pro
posed great modifications <>f Customs 
Duties. On what' principle were 
those modifications made ? Here it 
is said that we reduced the duty 
upon what were < ailed the twenty per
cent, articles, chiefly consumed by Eu
ropeans, to ten per cent. Why was 
that done ? Because, as I showed 
from tlie Customs returns, our revenue 
was falling in consequence of dimi
nished consumption. A year before,
the duty upon tliese articles had been 
raised Irom live t̂ > twei.ty per cent.,
and if we again reduce them, not to 
fi>e, hut to ten per cent., it was becHuse 
the h'gh (iu y was perceptibly leading 
to a diminu'ion of our trade in those 
articles. But then it is said we re
pealed the Exp rt Duties on raw mate
rials out of a solo regard to Eurcpeaa 
interest. Now, what did we really d > ? 
We carefully considered t l  e character 
of each article separately, and wiiea 
we found that the duty imposed upon 
I t  fell back in ihe shape ot a diminish
ed price upon the Indian j-roducer, ia 
those cases we removed it .— but when,
on the contrary, we found that in con
sequence of the arti le being solely
produced in India, and having no com
petition to meet with in the Euro
pean markets, ihe incidence of the 
duty Sell upon tlie foreiiju consumer—
as 1 •iiowed was the case with salt
petre—in that case we raised the duty 
by about sevenfold. And yet we are 
told that cur measures were framed 
for European and not for Native in- 
terests. Again, was it in the intere ts 
of Europeans and against those of the 
natives of lu'tia that we raiaed the 
duty upon cotton twist from five to 
ten per cent.? Was it in the inteiesla 
of Europeans that, for the first time,
wo proposed tliey shouM pay a fair 
share ot the necessary taxation of the 
country, by having their piofits, whe
ther made here or in England, biought
undertaxation? Was it in the ex
clusive interest of Europeans that, for 
the first time, it was proposed that the
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whole public service, from the G o- 
vem or-General d iwn to the youngest
Civilian, shall contribute by an Incom e
Tax, equally levit-cl upon all, to the
exigencies o f the State ? In  the face
of such measures, it is difficult to cm -
ceive that such an accusation could be
made, except in the hope o f embarrass
ing the Govi rnmeiit by misrepresenta
tions. The-e m eaurea, 80 tar as regards
the Customs Duties, have already been
ill operation for sonie weeks, and it may
be satisfactory to the Council to know
what, even in that short period, has
been the result. U pon the raw mate
rials exported, whic i  were placed in
the free list, the duty which was lost
in the first four weeks was lis. 24,130,
which sum m u sti'o  to the encourage
ment and development o f  the produc
tion o f those articles. U pon saltpetre
the gain during tlie same period was
Rs. 70,000, not to the loss o f  the pro
ducer in India, but at an enhanced
price to  the consumer in Europe, for
already has the price risen there, as
we know by telegraph, to  the full dif
ference o f  the enhanced duty, aud upon
enquiry I  find that liere the prices now
paid, independent of duty, is precisely
tlie same as it was before the duty
was raised. 8 o  far, therefore, we
could not have a better proof o f  the
soundness o f  the principle upon which
we proceeded aud it is satisfactory
to  know tliat, dur ng the time tliat has
elapsed since the remissions o f  Cus
toms Duties were made, our revenue
from that source has shown a percep
tible improvement.— So much tlieu lor
the accusation o f class legislation, o f
eacrificing the interest of the native to
secure the approval o f  Europeans. If,
Sir, w e have received an unusual
amount o f  support from Europeans, it
has betn o f  a most disinterested cha
racter, and one which can only have
proceeded from a conviction tlmt we
were attempting to  meet unprecedent
ed dilliculties with a firm determina
tion not to ev«de our duty by having
recourse to momentary aud delusive
palliatives, but to grapple with them
in n real and i>ractical way.

Pui suing the same policy, and watb a
view to open up the internal intercourse
o f  the country aa nuich as possible, the

Mr. WikoH

Government have arrived at the concl"'
sion to abolish all tolls on the Gi'»““ '
Trunk Woads. They are few  in nu'H'
her, and the cost o f collection is
30 per cent, on the receipts, and
act as great impediments to iutercours® 
in those immediate localities
they are placed. Simultaneously
the new taxes, these toils will tHf?'®' 
fore be abolislied, wliich wo belief® 
will be accepted as a great boon by w'® 
native community in their ueighbour*
hooii. ,

The next charge that is brouS''^
against us is that we iire very unw'i®®' 
ly imposing new taxes for the P'*’,' 
pose o f  reducing the debt o f  India- , 
have received a printed letter, sig”® 
F n on os , in which he protests stro>'K^ 
against new taxes being raised ’ f

it

f ,
reduction o f  the national d bt  ̂
India. I t  is said we ouglit to
that debt as England has acc0p
her debt, and content ours ’̂ '̂'.'̂debt, ULiU tAJllLDllU
with providing for its interest. J
the Governm ent accept that 1*'” ' 
object o f  taxation. H ow  it
have entered into the head o f
that, with a deliciency o f S'X u> llioi'*
and a half for the coming year, 
Giivemment of India cudil have 

.........................tained so ambitious a 
attempt, at such a moment, toattempt, at sucli a moment, to t jitf 
any portion o f  the public debt,
at a liss to know. I t  c mid u * J
tainly be from anything which
my lips, or those o f my colle«6 j.], 
for such a pruject has not evoi‘
nnmed. N o, Sir, there is a #0
hU things, and certainly when ju
deiii-ient, by six millions nnd a j.))(
the means to pny the interest
debt, and other public charges,
not be the time to talk o f
the principal. But, Sir, if
not entertained the design o f
the existing debt, wo do plead S'
to  the iirm determination o f
whole inlluence which the Gove>’''̂ ij(.(!J 
possesses, in order to place our h"
on 80 satisfactory \  f  otin?’ /  nt 
during a time o f'p eace  it
least, not increase ; we do ple«‘*
to the iixed ])urposo o f  using j'fiii'' 
ability to change our
one ot annual anil increasuig
to one at least o f  adequate
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tho absolutely needful demands 
the State.

,, "ut, blr, the most serious, though at 
same tiuie the moat improbable 

n̂arge aguiust us, is tliat of t\v.' courses 
"cli wtfB open to us to make both 

meet, that is, by reduction of
^ponditure or by iucieaae of taxes—
,® Have deliberutely elected the last 

the two. Sir, this comphiiat per- 
this large mass of Native Papers 

j is lyiiî  before me in more or 
distinct terms, tind the same has 
insinuated if not directly made 

other quarters. Here, again, I uiuft 
1 am at a loss to cunceive how 

1̂1 impression can have got 
ĵ Joad. That such statements should 

®̂en hazarded by tlie writ̂ *rs in 
Native Papers, whose chief func-

Q *1 is to misn piesent and oppose the 
''eriimeut, is not a matter of sur- 

but that tht-y should have been 
ej'°'^*’"ged by others, I must own,
j h f'' *'*y astonishment. 1 thought
firii special care to express the

*̂ °̂ viciion of tho Government,that
ii, i''®'' duty was, with tho most unspar- 

to curtail in evtry possible 
and wiih the public interest

the expc'nditure of tlie 
alfê j when tho steps that we have 
Xiidp ®‘ ôpied for that purpose are all 
Hot it- will be p'ain that we have
to professed, but have acted up
iviig > I’ '̂fossions. For wliat puri)ose

* ’''"‘t wo proposed to tak.n this 
Ho\v’ ®̂ i'Ond readinjj of which 1 am 
five Ĵ '̂ ’l’osiug, for a period of only

 ̂ the chief new tax
a teJ Pi'opose, and we take it as 
lia,g moasur». Sir, it would
on jj worse tlum a grave -error 

Government, if we 
iiiil)og°'"“ I’oi'waid and a-ked you to 

upon coumry,
cstly „ in the iivst place, earn-

gain(,j avoided, and the object
tf«)ijt y dittuuiBhinK expenditure. 1 

th,f believe
oave hf> ''®*'̂ '̂»ent of India would
»ble gnilty of such an inexcua-
'̂ati or Boiiiething worse.

?**ould really believe that we
''“{•oao i' ’■’̂ tely and gratuitously

“Pou oufBelvoa tho unwelcome

and arduous task of proposing new 
taxes ? Can any man in his sense» 
imagine that, before we came to the 
conclusion tliat s i uupopuhir a course 
was ail imperative duty, we had not
carefully gone into the whole question 
of the Indian expenditure—with the 
means of judging too, which no one 
else can possess—before we arrived, I
own unwillingly, at the conclusion 
that it would only lie to continue in a 
course of self-deceptive palliations,
and of hand to uiuuth contrivames,
it we were to trust only to what could 
be done by way ot reduction only to 
put our finances in a satisfactory con
dition. No doubt we might have 
taken this easier but didusive course ; 
we might have persuaded ourselves 
and fclie publit; that tin.e only was re
quired to nuike tht> necessary retrench
ment from the high expenditure of the 
mutiny : we might in tlie meantime 
have kept open a five and half per 
cent, loan, and when that failed have 
opened one at six per cent. We
might have taken this easier course,
have avoided the dilllcult task wluLh 
we have imposed upon ourselves ;— we 
might have drifted on a little longer 
under the plausible pleas which 
have been suggested —and have left a 
task still more diiUcult to be encoun
tered by our successors. iSir, the re
sult of our investigation was such, that 
we could not in our cnnscienco and our 
duty t " 0ur country|ai'dt iirQueenadopt
such an entic ing but delusive course.
When it is said that all our ditliculties 
can be met by returning to the expen- 
di'ure of 185()-57, let me recall to 
your minil what even that state was,
and particularly what has occurred 
since then nuiterially lo aggravate it.
1 showed you, upon a former occasion,
that even before the niutiny our finan
cial position was a moat un^atisfac- 
tory one. iTour normal condition was 
one of annual recurring deficit, and 
constant open loans to supplement 
your revenue. Was that a state of
things to be ])criietuatcd ? lJut 1 also 
called your attention to the fact that,
in tlie meantnne, the interest of the 
public debt iihd increased by twn mil
lions sterling. And what had taken 
place in tho meantime with regard to
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your army P Is there a single person
from the Ilitnalayas to Cape Com o
rin, whether Native or European, who
has the interests o f  the Rritish G o 
vernment and o f India at hearr, wlio
would quietly consent to gee the In
dian A.rmy in the conditi m in which
it stood in 1857 ? Numerically, no
doubt, it may be greatly reduced. But
the character o f  the army we must
have in the future must be very differ
ent in quantity as well as in cost. Sir,
taking everything into iiccount which
must go to make up the aggregate sum
o f our military expenditure for the
future, you cannot compute the cost
o f each European sold'er at less i han
that o f  four nativei, and I  believe,
when the necessary allowance is made
for reliefs, for Barrack and H"sj)ital
accommodation, that it would be nearer
the truth to say that the cost o f  eiich
European s >ldier is nearer the propor
tion o f five to onn thon four to one.

But, notwithstanding all this, wliile
wo believe that it would be a mere de
lusion and deception to say that the
military cliarfes o f  India can, with
duo regard to  the security o f  the
State, bs reduced to  the rate at which
they stood in 185G-57, yet we are
confident o f  being able to make a
large reduction from the present
chiirge. To this end we have institute d
mofisures which are already bearing
good fruit. W o  have appointed «
M ilitary Financial Commission, which
is prosecuting its labors w'ith great
success, both as regards the direct
cost o f  the army, btit even more with
regard to  the heavy subsidiary charges
connected with Commissariat and other
departments o f  expenditure. But
wheu all is done, 1 say it w. uld only
be deceivina this Council and the
public, i f  we w'ere to hold out expecta
tions that, witli a suitable European
Army in Indiii,it will be possible to re
duce the military charges lo  what they
were before the mutiny by a very
large sum. But I need not tell you
that, whatever reductions can bo ell'ect- 
cd, must be a work o f  some time to
complete them, and, when we liave so
many distant authorities to deal with, o f
some difficulty : we must also bear in
mind that even local Governments have

M r. m U on

their own difficulties in this respt '̂’* 
deal with. Take one example o f v f 'f
recent date. In  tl>e month of
last year, the Madras Government
very sanguine that they could, as ** 
they were concerned, make immedw'® 
and large reductions in their
They then drew out and sent upon
authority to  the Governm ent o f  II’ " '”’ 
a detailed estimate o f  tl'eir niiĥ *'''̂  ̂
expenditure for the current year
about to close. The amount ot tli<' 
estimate was £2 ,780 ,000 . Now
may be quite sure that those
prepared that estimate were in
est. N o one can doubt that. f 
what happened ? In  the month
O ctober a proposal came up to tl)0
vernpient o f  India for the pennin”'’",
establishment > f  a force, which W j'  ̂
hnve exceeded in cost anytl)i"g *  ̂
had ever been dreamt of, f ‘” ’ 
Madras Army, and that, too,
standing the establisliment, i ‘* , 
meantime, o f  a very expen iv0

the adequacy o f its finance,
exercise against the risk o f
implicitly upon sanguine calcid'*  ̂ „n 
in  the meantime, as I  showe**
a former occasion, the Military i id 
dittire o f  Bengal had been
I 859-GO, the current year, by ft'
o f  three millions sterling, an"

efficient police. A bout the latt^>' 
o f  Di'cember the M ilitary
Commis.sion, which had been
by the Governm ent o f  India,
Madras ; when, as they have reix”" 
they found that none o f  the
o f  retrenchment which had
reported iti M ay had been jj
o u t :— and now the result is ’ d,e 
place of a sum o f  £ 2,780,000, 
Madras M ilitary Expenditure j,, 
1S69.GO, I find the actual
our accounts to be no less
£4,300,000. It  was only right,
to say, that since the
visiteii Madras, ii series o f  rfdu*' { 
have been put in progress.
do not allude to this particul'"^ ii) 
for the purpo.'io o f  imjiuting I"'* ,(,91) 
that'(iovernm ent, but for the l’ '"̂ '(ji)' 
o f  showing how much caution tl*® ĵe- 
vernnient o f  India, which is rcalj/' 
ly, and primarily responsible (o( 
security o f  the country as weH “J j, (i
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reductions are going on. In
“ombay also the Goverument haa en-

itself wi'h earuestness iu se-
considerable reductions. But

these liave been taken into account,
aa they are at present known,

•itlieconiputoil deficioncy of six millions
« half. Still we have a well-groumled

“Pji that we sliall be able to elfect
the coiniui? jear a very niucli

f̂ger reduction ; for it ia by that
'̂ aiis only, iu addiiioii to the improved
®venueg which we hope to derive

our new taxes, thiit we hope 
to inak - ’
g the expenditure of India as
jiu with what it was prior to tlie
tul< commit the mia-

‘*U|)posing that all the increase 
Inn'll charged to our military establish-
. Its, ,i„,i fi,.,*. 1̂....... - reduced

not still
- *wrge increase attributable olto-

« ends meet. But when we

to when they are
'e lowest point, there will : 

gcj.| “'■ge increase attrihutable olto-
''lii't'̂  to our civil administration, and 
in t ) h a n d s ,  it is admitted, must 
do ^̂ liture rather be iui'reased than

Let us bear in mind that 
and delieit of fix millions

we are computing only the 
®*'Je under the restriction

works, and under the 
in (.j '^t no increase wliatever shull,
catig** \"®®''̂ time, be made in our edu-

fiiiiiji '''I'ieli are suspended are to be
‘ '̂̂ “ cational iind otlior civil

siou '̂ ‘ '̂*'*̂ “ ts are to progress, provi- 
atici made for tiiem over
iii.jj, * '*'̂ 6 the conipi\ted delieit o f
civi[ let us look at our

as it is even under
these restrictions,

'̂■oviti ‘ "eluding the N orth -W est
I’ uiijab, and all the new

in(ii(i tli>' direct G overnm ent o f
'̂tarv 1 expenditure other than mi-

‘ ‘U 85 'ncre««t‘d from £13 ,359 ,000
'“f c o u > ^ ? ^ ! l t i .0 2 4 ,000 in 1859-GO,

i 'iicluding the increased
' >*tabiij)’ l^>i'>lio debt, and the civil

in our new possessions.
^3,10o increase has been from
‘ '>aa iu i;:} ,800,000, and is less

In  Madras
i lor  » W n  from  £2 ,539 ,000

'*̂ *‘ -̂1: tha! • iB fe a k o fa l l  chiirges
 ̂ luillliiry, eo that, althouglj

there lias been a steady though slow 
growtli of revenue, there has also been 
a steady growth of expenditure of a 
civil character. No doubt, for exam
ple, it is quite true that the rt venues 
of JVIadras have improved durina tlie 
last ten years by about one million 
sterling, but it is also true thut the ex
penditure, other than military, lias in
creased also by a similar sum, while dur
ing the same time the military expen
diture had crept up, even before the 
mutiny, by about half a million, and 
in the last year by upwards of a mil
lion and a half. Jlow, it is only fair to 
say that iVIadras is burdened, as far hb 
these accounts go, and 1 think as far 
as any comparative statement is C '> n-
eerned, unfairly so, with the military 
expenditure of Pegu; but, on the 
otlwr hand, Madras is charged with no 
share of the interest of the public 
debt, nor witli any share of the Indian 
expenditure at home, norwitli any share 
of the interest of the Railway undertak
ings, which are all directly or indirectly 
a charge upon the Exchequer of tlie 
Government of India. Sir, I hope wo 
sluill soon cease to have these division
al questions about finances or anything 
else, and that we shall learn that wa 
really are one united Empire, with no 
other duty than to consult tiie 
interests of the whole equally and 
alike. Well, then, wo come to the 
point. With this large increase of
civil expeuditurewhich, all admit, must
rather continue to increase than other- 
wise, however much our institutions 
and establishments may be improv
ed and rendered more efllcient: with 
the necessity of maintninijig u mili
tary force in the country of a much 
more costly kind tlian heretefore,
however much it may be uumericlly 
smaller : with a necessity admitted 
on aU hands, of having an improved 
and more costly police to sujiplement 
our smaller army tiian was iMttintuiued 
before the mutiny, with a known ad
dition to the charge ot our national
debt of two millions year, and, last
ly, with a deficit of six millions and 
a half in the coming year, what could 
have been thought of a Qovernniei’ 
which, not having the courage Ic’ 
to face thoao diliiculties, was
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to facts inh) wliich it waa bouiul to cn -
qiiiro, anil iMuleavored to pc'rsiiado it- 
te lf mid tlio j)ublio into ii dolusivo bo- 
lii't’ that any ixissiblo iinuuMliato ro-any p
diictioii to Hiicii au extent was possi
ble ? Sir, I can only say tluit neiilier
tlxi QovoiMior-Ocnnvni nor any niom- 
bei- of the present Government could 
lend thon\s(.lves to so palpable a 
fallacy. No doubt wo liavo endea
vored to lay the foundation for such
11 dovclopment of i ur trade and other 
resources by the policy •vvhicU wo have 
bud the good fortune to introduce,
that, as was the case in Eua[land after 
18-l'li, we may fairly hope for such a 
growth of oui’ income from other 
Bouroea, while in the meantime every 
possible economy will be made in our 
military expenditure, us will enable us 
to dispense with that portion of the 
Income Tax which is required for the 
])ublic Kxchequer. On this account 
wo ask you ti) ĵ ive us this Bill only for 
a limited period, and 1 conlulently be
lieve that wo shall require no exten
sion either of tlie period, or of the 
amount of the tax. In the meantime we 
have already inaugurated a now system 
of untiual budgets, <’stimates, issues 
and audit, which will secure to the 
Oovernment of India ihe most complete 
ch(H'k over every branch of the public 
expenditure, and we trust will afford 
the best guarjintee against any wanton 
or needless expenditure. In asking 
this consent to read this Bill a second 
time, I give to this Council,*on behalf
of my colleagues and myself, the most 
solemn assu anco, that wo consider it
to be essential for the s:ifety and se- 
r.urity of the best interests of India,
and that no opportunity shall bo lost,
on our part, of reduciug expenditure) 
whenever it can safely be done.

1 TliP next objection to this measure,'
■ wlueh I shall notice, are embodied in

two p titions, I believe emanating 
front thesanio body ; tho one presented 
to this Council, tho other sent direct 
to myself. They proceed from a most 
respectable class of persons employed 
in t he public and other oflices as Clerks.
'I'lieir prayer is, tliat in place of charg
ing a uniform rate of tax upon al! 
incomes above four luntdred rupees,
jve shoukl adopt a graduated scale,

r. irUsoii

ulili'
id
ill

liegintiirig with I per cent, upon 
incomes, and goini; up to six per cejit' 
u|)on higher incomes. Sir, if tho 
vernnuint feels itself (piito unablo <'> 
assent to tliis proposal, it is not tin* 
they do not sympathise with thu i'''*'*'* 
from whom this petition prowv̂ 'J.’ 
for wo aro well aware that any '* 
ti nal charge upon sma I incomes
no doubt felt as a hardship.
the first plaoo I wonlil respeoibi'y 
remind theso t!ontlemen, who 
chielly emp'oyed in our public offK-’̂ '̂ ' 
tliaf the tax ia really required tu 
able tho treasury, upon which
d(!pend for their employi"J'j‘._ 
and tlicir pay, to porforni its ol)  ̂
gnti'iis. In tho ncixi'. p'aee 1 
say to all, that it is no part of
functions of lisciil arrangement* . 
equalize tlie condiiion of men. ^ 'f
lot if nan is fixed by thousaii'i** 
inacrutablo causes, aiul if a 
ntent were to attentjit to prmhu'*’ 
eq\ial ty by distributing the inciJ‘’"|j 
o f  taxotion, it would undertalco 
tlio end of whii h must bo conin®'j 
and disappointment to all c 
Ni>, Sir, it is our duty to suljusl'/ .̂
taxes upon a clear and general
pie with as much equality as 
and then to leave to their full nj'“ ,,f 
course all those general princil'ljj 
competition and other elements 
determine tho lot of man. jn
at least wo may say in fiivor j,)
Incomo Tax, which cannot bo j,ei'
favor of any other fax, that ' j||j 
denco falls u|)ou each person “* j I 
exact proportion to his iiiean9> 
doubt not that it will only be ft 1’. ,û 

to any one of tho g e n t l e n i t u

these Dotitions to lind,
stire
ing these' petitions 
i ôes on, that they have 
sum to pay, us that will ho 
modo of saying that they are ii' fliS 
of a better salary. Hut, Sir,
experience of England, I w'oU‘‘‘
out to this class of persons _tha 
ost hope of increased comfoi'*'̂  
the policy tho Government is 1’ jvi'‘ 
ing. Jn’ l842, when Sir 
first introduced the Incomo Tti*-
was no class in England w'l>‘’ ^̂|iJ 
sull'ered more than educated 1''̂
had to roly ii|)on tlieir own 
tt Hubaisteuce. At that tiuio tuu
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or income upon wliicli ilie tnx 
paid iii\(l(?r 8oho(lnlo E, wiiicli re- 

I'''*'s«nt8 clerks in public oflicca, wore 
'«ler ton inillionB a yeuv. In 1818,
'*7 iourteon yenrs after the first re- 

mieli liiid been the iiicreasiMl de- 
ill eonscqiiciice 

Mio development of onr tnvdo
the t'ornmtion <if public potnpanies 
this class of talent, that 1 lind in 

. '® ’■(‘turns of tlmt year, the annnal
’«uine upon which the tax was paid, 
Î'̂ eeded sixteen millions a year, is

increased demand not alrea'iy be- 
fi'nning to make itself felt in India ? 

ilicre any doubt that the demand 
clerks and their contlition lias al- 

 ̂ improved ? 1 can say that
?'̂ “'’'cely (i‘ week has passed since I
'>‘Ve in which, in onehnrw.81,'Hio <'>■ anoiher, tin's factt has not

olUcially bronglit to niy notico 
„ig*’'’'‘^«xiou with tlie public establish-

Sir, our financial policy stands 
llrra and immovable basis of

ĝ ®̂‘ ®'l'iality to all alike. We cannot 
Or t"'** pi'inciplo to the ri<i;ht

Î'e left. Exemption in one case 
nthe oxemjjtions in

nfa** once to begin upon suchailm'
Ourisaio,,s, would bo to break downÔ j, I wuuiu uo Lu uruiiii iiuwu
Uutjv system. One of the
tl^g1?‘‘pers, lying before mo, quotes 
in Hindoo poet Kalidas, wlio,
ii!,j,i‘̂ ®®'’‘h‘ng the actions of King Uilii/,
Me taxes from his peo-

in order to fill his troiisury, but 
ill the same way aa 

to >'ttracts vapours from the earth 
“ho\( f  fertilizing
tlig Tiie same may bo said of
‘̂ciil 'I'lix introduced by !Sir 11.

*1'̂ *̂ 42, and if wo patiently fol- 
lier,,,,!' policy, wo may hopn
it see ihe b(̂ n̂ ilcial fruits of

and to noiifi more than 
P(lU(,,*̂ c and increasing class of wcil-
4i>(, ,i ’̂ '"1 intfUigent natives, who
tli(; , ‘'«>idiilates for employment iu 

|ji /'^sponsible walks of life,
^  ol* ' have yet another clnss

to deni with. 'I'here are 
to tlio full that 

is necessary, yot
''iii(.|̂  ttie nature of the taxes
'•‘Urojr,,,!*' selected. 1 know it is

■'y dilUcull to ailmiidster uu

unpleasant dose in a jialatablo w'av : 
thero aro many things so disagreeablo 
in themselves, that in no form iu 
which you can present tliem will they 
bo cheerfully accepted, and the most 
natural of h11 tlmigs is to object to 
the operation in the form it assumes. 
But it is generally not the form but
the thing itself that is distasteful.
This applies particularly to taxation.
Some advise us strenuou.sly to fall back 
upon the old transit and towns customs 
dues, liecause they aro more iu unison 
witli ancient customs. Is it possiblo 
tliat we can be asked both to alfeet tiic 
people of India with now taxes, and to 
deprive them of the moat important im
provements in their miiterial condition 
which British rule li:is conferred upon 
them ? Is tiiat trade and interconrso 
which are doing more to enrich Judin, 
to dispel superstition, to civilise tho 
])eo|)le, and to bring them into har
mony and sympathy with Euroj)ean 
views, to be checked and de.stroyecl by 
tho erection of barriers at every town 
and custom houses at tho boundary of
every zemiudary ? It requires no 
reilcction to reject such a proposal.
But thero is another and more favor
able scheme, to impose a Succession 
Duty, and that chiefly by those \\li» 
object to tho inquisitorial character of
an Income Tax, of which ipiality, let mo 
say in jiassing, it will be in a great mea
sure di‘[irived by the steps wo aro tak
ing for its assessment. But do tho8c,who 
propose a Succession Duty, intend that 
it sliall apply to land and real pro
perty only, or that it shall also extend 
to porsoniil property ? If tho former,
tlien wo object to it, because it simply 
tends to agtiravato tho most glaring 
defects in our existing system, which 
draws so disproportionately from the 
land ; but if it is intended to includo 
both, thou we object t o it, because tho 
dilllculty of assessing tho liidden 
wealth of rich natives to a Suceossion 
Duty, would be an enormous aggrava
tion of that of assesHins: annual in
come. But a Succession Duty has 
recently been tried in I’.ngland, where,
more than in any other country, it 
ought to have been productive. In
IS5:i T was in part responsible for tho 
Bucceasiun tax imposed by Mr. Ghu)
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stone as one of the menna nf repealing 
the Income Tax in tbia year. The ex
periment failed. It does not produce 
more than one fourth of what the Re
venue Authorities anticipated, and Mr.
Gladstone, in his speech two montlis 
ano, admitted its failure aa one of the 
reasons for still retaining, and in an 
exteiided form, the Income Tax. But
if tliere were no other reason aeainst 
these taxes we have one pecidiur to 
cur position and to the rule vre liave 
laid down for our guidance, which of
itself would be fatal to them. Tlie one 
rule which we cannot consent ti> trans
gress is that wiiatever burdens Ave 
impose they slinll be borne equally by 
all alike, European and Native, by
Official and Non-Oilicial. How, upon 
whom would Town duties directly fall ? 
Upon the natives only, or nearly so.
No doubt Europeans would suffer leŝ  
in their trade, «hile the State would 
gain nothing in its Exchequer. Then 
a Succession Tax—upon whom would it 
fall ? Almost exclusively upon the 
luitives. As a rule, Europeans and 
Offii-iuls of the Government would en
tirely escape. Sm-h a result woiiUl 
belie our pr ofessions to deal ccjMally 
with all Queen’s subjects, and this 1 
believe can alone be done by the mea
sures we have proposed. By the In
come Tax we spread the burden equally 
upon all alike, but strictly in accord
ance with the means of each; the 
])roperty of the poor we entirely s| are ; 
from the nio<lest income we take 
sparingly,from the largeincouie freely.

The last objection to ,our measures,
which I shall notice, is to the novelty of
the taxes, and to their being distasteful
and repugnant to the feelings of the 
natives. '1 hat objection has reached 
us chielly from jVliidras. But 1 must 
say that there appears to be much 

^tference of ppinion in that Presidency 
^Ppon this subject, and not only much 

difference, but not a little variability 
of o])inion. It will be in the recollec
tion of the Council that, when the 
Kill I f my llonorab'o friend opposite 
(JMr. ilariDgton) was published and 
circulated last year, it ha'I assumed 
the character of a License Duty and 
an  Income Tax, and it was in that 
do\ible form in which it was canvassed

Mr- Wilson

and discussed. The reports which 
came up in respect to that measure 
were most carefully examined,
none were submitted to closer scrutiny 
than those from Madras. Some of
officers who reported, were op p osed
the Bill altogether : others were op' 
posed to many of its provisions while 
pressing approval o f  the object in viê  ’ 
and others expiessed a consider#''  ̂
support to the Hill, nearly in the 
in which it stood : and several adw'  ̂
ted the suitability of the g' nend 
of the measure— why ? Because 
was in accordance with the long e®*®. 
lished liabits of the people. On 
point, one very able officer states “ 
follows :—

“  On tliB subject, tliereforo, o f  the
efFect which an Incoino Tax is likely W ■nron the na(ivc mind, I shall lio hrii'f 
reniiirks. The Uoverninent are
additional taxation ot all descriptions >' 
lie unpopular, and that the native towini 
always shown an impaticnce o f it. Bn* “ jn 
on the profits o f trade is no novelty, j|iC 
Hindu law or pnictico. In a niiiuito
oxistiut; M uhtiirfa  Tax, Mr. Walter ,,11, 
wlien a Menilier o f  the Board o f  K®' jij- 
wrotc as follows ;— It ia an  ancient
clared to 1)0 legitimate in old H in d u
and the verso in Menu, which ri'«tr>‘' 
land-tax to one-sixth o f the produea,
2 per cent, or ono-lifiieth to he the 
tax, on cattle, and the iirofits o f trade, “
tluit a mere trifle slnnild he taken
lueaner |iersons who subsist liy tratlio. , |,id 
is no doubt therefore that taxes on j,,# 
are sanctioned both by uucicnt I li» “ ‘ 
and usage.”

Now, there ia no doubt tl’Ĵ*' 
gentleman do; s, in his 
rcasoiis against, the advisability 
troducini; any new taxes at th***' pot 
for special reasons, but certiii"|ŷ ,̂f, 
on the ground so much nrĝ î je'

• On the contra'y, he conclu<lert |H' 
commending “ that the law,
troduced, should be acconipim'®̂  tP 
proclamation, pointing out that W 
Jlindoo law and usage the I”’? j. t» 
trade have been al 'ays Buhj®? ()ld 
taxation, and that it is only 
that traders mid professional 
who enjoy the beiielits of > »i’ (•fi)"'
nient, and have been ro'in'V*̂ ' 
many taxes (Town and 
Duties, Sea Customs Duties fy
coasting tra'ie, Specî -1 Duties
bacco, Betel, &c.) should I'oU
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the wants of the State.” A"ain I
"''il the following from another very 
’̂’''inoiit ollieer who, of late, has had 

"lore than ordinary means of observiug 
knowing tlie native mind:—

. “  A. tax on the profits o f  trades and profes- 
is undoubtedly sound in jirinciple ■, and 

in its nature faiiuU.ir to  the people o f
“ '8 co\intry, it would be more aoceptubleKen 1, •'’ **' wuuiu ua Hiuiu

s oeriviiy  ̂ and therefore more expedient than
some othiT form, foreif;n to theirdibits ,

innovation. 1 believe the visa- 
tnli ‘ '‘ ’' .o f  the Ceded Districts to be as cheer-
6X1̂  as any ti\x could be, and that its

to other districts would cause less
^  “iitiKfaotjoii than the levy o f an impost,
pe(M theory, but to wliich the
»tro <»'e unaccustomed. Terliaps the 
Y,l .'^Kest objection to the viaavadi, and one
j'/o( ’'f'P '’®'* '^'tli still greater force to the
the tax, is the fact o f its falling upon

trader and the Btrut:irl'"K artizan,
otjj “ ‘t allows the rich to r o  free. JJnt the 

the ]>ropos(‘d Hill is cxactly the re- 
e j. ® ®t this. It reiichea the wealthy, and
t] *'Pts that large boily o f  tlie industrial

])roflts only suflice for a bare
the*!' ’■'“is point o f view, as regards
ti,( ''®**<'ency o f  Madras, at least, it sul)sti-

^.positive advantage for a positive evil. 
(1,1ft I ft tax upon industry, but the tax has 
Its D tlio poor to the rich,
b^yj ^''tical application will scarcely extend
thoi!" l‘“ 'ge towns o f cach district,
the “ f  villages will bo relieved from
®'fnis ejtnotions in a hundred different
ati(l t i , " " d e r  cover o f the MolUiirfa ;
\vej,y ® 'iseful and industrious community o f
^’•ted*̂ *’ that tax is mainly contri-
cotiii;.’: ''' from their present depressed'Otlil

t i t o f o m j i a r a t i v e  comfort and wealth, 
'•'llect'f whii h I have been able to
ly ill ‘'V” ' the iJeputy Collectors are gcncral-

" 'ith niy own, and with regard to
fra,], 0*’ tlie H'ill none, excei)t the ollieer
'̂ I'Pose 1  ̂ 'iiive quoted above, are decidedly
tiiuilill''' tlie majority rccommcml a

“ j i ip '" ^ 'io f  its more arbitrary provisions.
'" ’Cry* ' ' ' ‘■''‘^Iwitly o f the general clamour which
t h i n t t a x  must raise, I am inclined to
«i(i,i -I, ^t the justice o f a Trade and I’ rofes-
Cijiiiiii "'ill couimend itself to the native
ctl ftccustom-
Puy it ■ '**’ than to KngliHhmen, who
Own '"*'® shape o f  Income Tax in their
lirotitg The visamuli tax upon the
liiktrint *'i'^ *"
I'roBiii ill tlie other districts o f  this
Oil tl|„ iî ss justifiable tax o f Molilurfa
*rtt ai|J‘ ''**'''® “ f  liersons exercising manual

, l " ‘'*“ ’ 8ions has alone been retained.
»ll j,r f ' “ .Pruvious (4overnments, persons o f

: '=8’ ious and trades had to contribute

enjoy a monopoly, the profits o f  trades and
professions must be the least objectionalile
objects o f taxation to meet the present ex i
gencies o f  the State, provided the tax is so
moderate that it can neither cheek the spirit
o f  industry, or frugal saving to any material
extent, but will have the ellect o f  restraining
wasteful expenditure.’ ’

Another officer says :—

“  The real object o f  the Bill is to tax tho
profits o f  trades and professions, and to
secure this. 1 consider it is far better to pro
ceed upon the basis already existing in this
Presidency in Uegulation iV  o f  1818, and
Regulation V  o f  1832, regarding the 
aiul Mohturfit taxes. The former, it is true, 
a|i])Iies only to the two Ceded Districts, but
tho practice o f the divisiim o f the tax, whe
ther called vimvadi or Muhturfa, according
to the process behmging to the former, exists
in others also. I f  the provisions o f these regula
tions were expanded, so as to include all tho
classes contemplated in tho present B ill, tho
main object would be secured, and the mea
sure would thus be in accordance with tho
usages o f  the country and tho feelings o f tho
people, without the irritation, misapprehen
sion, and other evils, which would be caused
by tlie proposeil new measure.

“  One eminent advantage o f making the
existing system o f  the visuradi and M uhtvrfa
taxes the basis o f  tho new mea.sure is, that
instead o f bringing tho Collector in direct
antiigonism with each individual to bo taxed,
it leaves the amount o f  tax for each village
to be apportioned by the people among them
selves, and this share in the iirooess o f  taxa
tion o f themselves must bo far more satisfac
tory to them, and will go far to rccunctle
them to the tax itself.

“  In short, the tax slionld be put forward
otcnsibly as an Income Tax, and made to em
brace all classes, care being taken to accom 
modate the [iroccss o f  its application to the
public state o f mind and customs prevailiag
among tho numerous and varied communities
o f  the country,”

Ui- i u j j f  ..  » » ■ • « »  v i i W t o s  I I U U  f c w

"Vutcif, taxation ecjually with tho culti-
I , I H t u l ,

‘ nUnii '' noiintry like India, where capital
o f skilled labor and professions

Another ofllcer says :—

“  Tho proposed tax seems to me to be
nearly identical in character with ilio existing
vimvadi and Mohturfa o f this rresidmu'.y ; 
and I believo that in its practical operation,
it will be attended with the same evils as have
led to their almost universal condemnation o f
those imposts.”

Then another says :—

“  Thoro can, however, bo no doubt that tlie 
produce o f sueli a tax would bo very cuusider- 
able. Tho classes who would be subjected to
its operation in Malabar aro very numoroiia,
enterprising, and wealthy. It appears to m «
equally cleai- that, always provided that th«
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m ode o f levying sueli a tax ia iinobjcctionablo,
uono more equitalile can bo proposed. Tliis
alone o f al\ our finaneial measures touches the
classes wtio have derived the niost benefit
from tlie State, for connnereial prosperity is 
peculiarly the result o f peace and security.”

Another adda :—

“  It li.qs long been m y desire to see some
provision inaile for taxing those trades and
professions which hitherto have been entirely
exempt from making any direct contribution
towanis the expenses o f  the State. ’I'lie
Draft Hill appears to me to siipply what was
wanting, etl’ectually and fairly.

“  'I’ho retention, tis a source o f revenue, o f
the Mohtnrfa tax levied nnder llegulation V of
1832. is, I consider, desirable. In this re
spect I know I am opposed to many high and
cxi)erienced authorities ; I, nevertheless, be
lieve the tax to be a just one wlicn jiroperly
and carefully levied, as it might long ago
have been, had there not been so mucli agita
tion in regard to its abolition."

And the last I should quote, says as 
follows :—

“  Assuraiug that there exists an absolute
necessity for further taxation, this Bill is, so
far as it goes, unobjrctionalde in principle ; 
inider its operation largo classes wlio now pay
no taxes will be made to contribute to the
exigencies o f tiio Stato, and a considerable re
venue will be realised. The points to bo con
sidered in treating o f the pn>i)riety o f  at once
adopting tbis form o f  taxation seem, there
fore, to resolve themselves into— l.vi. The
practicability o f  carrying the measure into
eifeut without rousing a degree o f discontent,
■wliieh it i.s ever uuadvisable to awaken sim-il- 
taueously over the whole face o f an l''[tipire. 
2iii/. 'I’bo exin'dicncy, or otherwise, o f giving
a common ground o f impatience (whether
well fonndi'd or otherwisu docs not much
matter) towards (Jovernment to so many
classes o f our subjects at once.”

Another officer goes the length of
Bhowing that the new taxes proposed 
would bo tin absolute relief to those 
districts in the Madras I’rcBidency 
■where llio visavadi and the Mohturfa
taxes now prevail. Now, I admit,
that it is always dangerous to quoto 
parts of documents of tliis kind ; and 
that in some of the leports, to whicli 
I have referred, there are otlier objec
tions slated 10 tiie Bill of last year,
but verv many of which have been 
retnedicd altogether by the forms in 
’(rliich tlio two sepiratc IJilla are now 
presented. Agnin, \ must admit that 
some oflicors, whose opinions, I have uo

Mr, IVilsoH

(II
slu 
and
we shall i)nrsu(j will be 
od to unite the whole Ii diua

see an end to these 8*̂*̂ ' Ijijy 
feelings; that

donbt, are entitled to pqnal weisM'
express stron;* objections to the U'H 
together, but, again, many of them on 
grounds which are remedied in ttio 
])resent Bills. Hut wliat I- want t® 
show is that there ia nnt tliat strong 
feeling agiiinst thesci measures tlio 
has been represented in some quarter', 
and'especially thiit they are neitbpr so 
novel nor so repugnant to native cu*' 
toms as lias been represented.

I cannot leave this pa>t of my 
ject, without refevrii\g in two woru 
to a communication I have reei'i''® 
from the Chamber of Commerco 
Madras. In my address to this (/OU"'
cil, I referred, on ])ublic grouiuls, to 
opinion which had been exjiresseii ] 
some (piarters, that Madras, for 
reasons, should not be called npo"  ̂
contribute additional ta.tation to 
tlie present dilliculties of our
((tier. The President of tiie Ghii)>‘“"
of Commerce has written to cxprt̂ **®.  ̂
hope th.at I shall be ablo to a o q i i ' * ' I
European Community of MadrftS ,
what they would regard as a stig>’̂ '*’ ^̂ |
applied to them. Sir, I can 1"*\ 
no dilllculty in saying tiiat I
no intention wdiatever of
ing this observation to them—-ou 
contrary, having read a copy ]y 
proceedings of that respectable 
in September last, before my 
val here, I atn bound to say 
body of gentlemiin eonld htive 
ed in more plain terms tiieir 
ness to bear their I'aii' share of taxn̂ '*’ j’ 
and I will go further and say <'l“
W!is to some extent, from the ,j!,l 
views expressed by tho 
coinmnnity in the Prc-idoncy *■“''̂ ,,1 
that tiie (jovernii (iiit was encou'‘'n jj 
to ado|)t the policy tiiey have. ,[y 
point I will only add that my  ̂ fo 
object in making those remarks 
discourage a sentiment which tho 
verinnent had observed willi
ami nothing was further from "  Jt' 
than to givenmbrage to any ‘'1’ '"’'̂  j.ufl 
any remark I made has (lom; so, J 
only say that 1 deeply regrot > •

ily trust most sincerely, nf>*
...II ___  --  1 . .1 .
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one, ami tlmfc, witliout regard to 
w«a\ity, merit will bo mitighfc out ami 
*̂ c\viu'duii by i\w bigU and houovablo 
®!'PoiMtmoiits of tho Stivto. It in by 

iiloiio that wo can hope for real 
and co-operatioii throufj;h the 

"'''olo sei'viccs. 1 Uavo ulliulod lo 
*“1110 olUcera who liad reported iiu-
%orubly to the Dili of last year, aiul 
j/®'' ai'iiiust any attempt to impose 

taxes of any Idud, except undertl„ greatest urgency. It is tho pnic 
uitli regard to measures before this 

«uneil, to encourage tho fairest dis- 
'**810118 ou tho part of our public of- 

and great benelit is derived from 
practice ; but ot course much dif-

’̂ tiipo of opinion must prevail, and 
. *“iimity especially upon questions of
^̂ •''atiou ean never be expected, liut
 ̂ '«ast this wo are always sure of : 
'‘̂ *'®ver may be tho private views of

‘̂ Ulcers as to the merits of particu- 
measureŝ  as soon as they have 
adopted by this Legislature and 

cai'"̂  law, the greatest reliance
‘‘'''"•ys bd placed iu the most

to devoted ellbrts of all alike
|,'vo full eil'ect to them.

Hot '■* ’  ̂ already said that I did
Cut present occasion, to
"iiî M details of the measure
a  ̂ tibout to ask you to read 

time. But there are one or 
to l*'*'iit8 upon which I would wish

'““ike u- -  remark. As the Bill was 
sioii 1 told that au imprea-
iutii produced, tliat it was our 

to divide India into now dis- 
nt,,, to establish a new inachi-
liill i'or tiie purpose of this

Jfiot our iatentiou. We
•̂ 'viai the same districts and
aru “‘'d tile sanio machiucry as
to employed wiih regard
tliiit SO“eval revenue system, only
VKti, "*"" S've power to the local Oo- 
uro divide districts when they

couveuieut work-
«‘Caa i”
tti(.(.|j we neither change dis-
of (L machinery. Tho w'orkiiig
iitj» IV will fall under tho exist-

‘’.''̂ '“110 Authorities, who are 
Out " ‘““t competent to carry
tUryll “ I’l'ovisions, and who ua-

•* l*'>ssusa tUo greatest couH-

denco of tho people. With tho Col
lector, however, it is pro()osed that 
there shall be a[)pointed otiicr ollicers, 
tou;ether with one or two Native gen
tlemen, who shall act as a committee
ill settling assessment and in hearing 
iippeals. And there will bo appointe(l
for each district, either tho Collector 
himself, or tlie Judge, or some other 
iiigh ollicer in whom the people have 
confidence, as a special coimnissioii,
who shall 1)0 empowered to assess and 
arrange for the receipt of tho Duty
Irom those who wish to bo secretly 
and priviitcly assessed. In the Pre
sidency towns the machinery will bo 
dill'erent. There will bo General Com
missioners, of whom two or moro shall 
bo appointed Irom outside tho service,
to conduct tliii general assess'nouta 
and appeals, and tliero will bo Special 
Commissioners for private iind secret 
assessments. Contrary to tho general 
impression which prevails, there «ill
b« no power with any of the Commis
sioners or political ollicers, either in tho 
Presidency towns or in the Mofussil,
to compel the production of books ; 
or of iiccounts or papers of any kind.
Hut in tho case of ai peal,- each purty 
will bo at liber y, voluntardy and of his 
own free h ill only, to produce any books 
or papers, or any,other evidence ho 
pleases in support of his claim. These 
appeals will be held with closed doors,
and all coiiccrnoii will bo'sworn to se- 
ciecy, so that no publicity can bo 
given to whatever may iranspire.
In the Mofussil great discretion 
will be given to tho local Uovern- 
ment to assess communities in any 
way best siiited to their enn'lition and 
circumstances, either by individual
assessments, or by aggregate assess
ments on towns, or in any way tlirougli 
a Punchayet and tiie heads of trades,
liut even in the ease of aggregate 
assessments being resorted to, we givo 
tho right to any individual to claim 
to bo singly assessed. With regard to 
land, the assessment will bo most sim
ple, and can bo made tron\ tho Collec
tors’ own books, tho ru'o beiu>; that 
tho prolit shall bo assessed at half the 
G -ov ern m en t rent. iJut hero agidn a
right is given to every Zemindar, when 
ho uuu show thut Lu bus uut u cleur
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profit equal to half the Governuieut 
rental, to claim to be assessed at the 
proper ainouiit. Again, all persons 
will bo allowed to compound once tor 
all, for an annual fixed payment for 
three or live years, the whole period of 
the duration of the tax. The limit of
the Bill in its duration is five years,
and in its amount ot tax, two and four 
per cent, in difl'erent cases, and as 
far as human foresight can predict, the 
Government feels assured that those 
limits will not be extended. This at 
least I can positively say that there is 
not the most remote intentioti of ex
tending either the one or the otlier.

Sir, I sincerely wish i could here 
conclude what I have to say. But 
there is one subject of a most painful 
character, to which it would i;ardly be 
respectfiil to this Council if I wore not 
to allude to, however briefly. Wliile 
we have received the most cordial and 
unanimous support from all the local 
authorities from whom we have had 
communications up to this time, with 
one single exception, the opposition in 
that case has assumed a character 
which, 1 will venture to say, has no pa
rallel in Indian History. 1 have rea
son to believe that those whom 1 now 
address were as deeply and painfully 
impressed with asttjpishment at seeing 
certain documents proceeding from a 
subordinate Governnent in the public 
prints a few days ago, as the members 
of the Government themselves could 
possibly be, and their astonishment and 
pain must only have been greatly in
creased when tiiey saw the tone in 
which those documents are conceived 
and ex iressed. Unless it had been in- 
timatfd to us expresely that tliey had 
been made public on authority, of course 
wo could only have arrived at, the con
clusion that they had found their way 
surreptitiously into print. But, un
happily, no secret is made as to the 
means by which they obtained publici
ty, and that too, before they had even 
reached the Government of India,
Sir, with regard to these pnpers, the 
Goverimient of India can have no 
doubt as to the course whicli it is their 
duty to pursue. The public interest 
must obviously preclude us from en
tering into such a coutroyersyand,

Mr Wilson

but for their publication and the notice> 
slight as it may be, whicli thereoij 
seems due to this Council, 1 shouW 
not have referred to their existence* 
The Government of India have tal“ ®̂ 
such steps as are due to the public 
terests and their own position in oril  ̂
to obviate the serious and grave m*®' 
chief which it is possible may be cauisei* 
by this act of what I cannot but terui * 
lamentable indiscretion. Sir, it wouW 
be idle jiot to acknowledge that wo 1*̂  
all the diliciilties in » hicli the 
of India stood bef re, and 1 ho 
ous character of the task we had u'>' 
dertaken, enormously aggravated 
tl'Ose proceedinns in a quarter where 
had the least right to expect it; but, 
the contrary, whatever may have 
the individual view entertained,
hud a right to look for support. 6“ '
however much aggravated w6 feel 
dilliculties to be, we cannot iot * 
moment hesitate in believing i* 
duty to persevere in the measuf̂ l̂  
whicli have received the stamp

ili'
e.

an extensive public approval, as 
based on equitable, broad, and i 
gible principles, calculated as, wo 
they are to promote the lasting S'aoo'
of the country, and to eusui’0 
future prosperity of India, ksi'’) 
ponsible as wo alone are, for the 
vernment of the country, and for .
condition of its finances, wo 
for a moment consent to 
either our functions or our *'‘̂ .̂*'(.1,0 
sibility, whatever the amount 01 
dilliculties which Ave have tooncouO 
Wo have, in the full and consciein*. 
exercise of our duty to our 
and our country, taken steps 
the scope of our own responai“‘ ft 
In that course, aided by the j,y
of this Council, and we beUu'’*̂ 
that public opinion which has 
ratified our policy, we slmll
impelled to stronger elForta to j,.
lope for the public good all the »■ 
tages which we feel the utmost 
lldence must How from the
have recommended this Couuo'̂ ĵ̂ j,,! 
adopt. And, Sir, wo know that'
these measures shall have becon';̂ ^̂  
there is not a ])ublic oHicC’ 
service of the Crown in Iii‘l>“'> 
duty it will be to udiuiuiBter thun®

Vkl
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the
support we cannot count

-  “iia utmost certainty. And we
00 doubt that, exercising that 
sense and discretion which they 

j-J, well known to possess, the 
'̂uculfcy in giving effect to these laws 

' be iniicli less than many of the
i which they have had frequently 
^̂ utidertako. Such, I am happy to 

?t 13 an assurance we have had from 
quarters. I shall therefore con- 
by moving that this Bill be read 

'>«oud niove the
•pension of the Standing Orders, in 

that this and the Bill for licens-
' fades may be referred to a Select 

with instructions to sub- 
their report tliis day fortnight.
.̂“ BAliTLlil FKBUK secou led the 

"'Inch was carried, and the Bill
« second time.

'‘ •ng o p  a r t s , t r a d e s , a n d
WIOFKSSIONS.

fur ti” of the Day being read
tli„ I®. ®«ennd reading of the Bill “ for 
pp-f Sensing of Arts, Trades, and

^^I'^ONsaid, he would not
'fttin  ̂ Council with any obser-
Jiioyj'® this Bill, but would simply

jM *'"at it he read « second time.
Hig^'^COSCE said, the form in 
to ij; Hill had been drawn seemed 
ticni[;'M>'’''sent a good deal 
n̂s I It was a Bill to license

licopij professions, and the
fuitp î‘ " '“s proposed to bo applied to 
liifge : •‘ '■t's*''''*! retail dealers,
'iiemk*’''*'* ""lall manufacturers, and 

ot professions. The first and 
'̂ I'ieli was fixed at one Kupee,
Mtt|) payable t)y arti/.ans. The

Rupees, payable by 
Uil I manufacturers for re-
fesaion. *̂ l‘̂ *ale, and members of pro-
*Ulool̂  ' * okingat the Bill, orrather 
I'l'opQ j,''')‘® "*‘‘>̂ ner in which it was 

Soein V*’ effect to the measure,
Hil,| ? t>'in that the oflicers who

i” employed for the purpose,
difficulty iu

"o Wq„ î  imposition of the tax.
l!^ 8, ( 1“®*' “ '“1 highest

- ®f¥ 1,1  ̂ ''̂ I'ich provision was made.
'nu *r o f  a protuBiiou eliould

pay ten Rupees to exercise his profes
sion. N iw, he would ask what the 
word “profejsion” meant ? Such a word 
was more or less applicable to tho 
Presidency Towns. But ihis was not 
a Bill for the Presidency Towns alone.
It was also applicable to the Mofussil.
We all knew tiiat in England immemo
rial usage spoke of three leanuid pro
fessions. Not that all professions did 
not exceed three, or that other pro
fessions were not learned. But, in 
recognition of the special education 
required for the law, medicin**, and the 
church, these professions had been so 
opokea of. If we wore, m any sense, 
to take the above as a guide, what 
would the word “ profession” moan aa 
applied to this country ? As to law
yers, there vvere \akeels and mook- 
tears. There were vakeels in Moon- 
silfs’ Courts, vakeels in Sudder Ameeiis’ 
Courts, and vakeels in Judges’ Courts.
Th' ii aiiuin mooktears wore a sort of
law agents, tUough to designate them, 
as lawyers might be a desecration of the 
term. Now, if they looked to a vakeel 
iu a Moonsiirs Court, or a mooktcjar in 
a Collector’s Office, they might find 
that these persons received five liiip<"e» 
a mouth. To take tlierefore from tiuMii 
the universal license fee of ten liupee.s 
seenuid to him to be qultn out nf the 
question. There might bo other occu
pations in life intended to come under 
tlieterm “ profession”, lie did notknow 
whi'ther the term was meant to apply 
to clerks. Po-s.sibly, any public servant, 
as a Moon itV or a Judge, might como 
under that designation. If that bo tho 
case, it was certainly anonna'ous to take 
alike from tho Moomsiff aud the Judge.
Again, if they looked to tho profession 
of piiysic, who were the persons iu 
India who would take out licenses in 
that capacity ? There wâ  a class called 
koherajat and Buddos, some of whora 
worked with charms, others with 
more potent applications. Tlien there 
were inoculators or tioca-wallahs, as 
they were called. It might be right,
on other grounds, to insist on tho sub
stitution of vaccination for inuocula- 
tion. But these grounds were 
foreign to the i)urpose of this Bill.
These seemed to him to be some 
uf the ditlicuUioa vvbiuh presented

a  1
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tlieraselvea. Tlien if they came to the 
Church, how would the Bill be applied ? 
Ho I'olt that there was something ridi
culous in the coinparison, iioverthelesa 
ho ;ipprehendo>l that poojaries and »oo-
Tohits auioi>g lliiulus, moollalis and 
katihit among Mahomedana would 
be subject to a license as members of
the clerical profession, according to 
their several creeds There were other 
classes with regard to whom he felt 
there would be great difliculty; one 
common class was tliat of schoolmas
ters. Among Hindus they were callod 
Oooroomoshas, and among the Mahom- 
edans Meeahjees. They were cer
tainly members of a profession, but
every one must feel that it was im-

Sracticable to license such men at ten 
Rupees each, and he thouglit the Bill
ought to contain a full specification of

the classes included in the term “ pro
fession.” Then there were fishermen; 
reasonable doubts, it seemed to him, 
must be felt wliether to class them as 
members of a profession, or as traders,
or artizans. Then, again, there were 
sailors, designated in tlie seaport dis
trict to wluch ho had been Iona at
tached, as clanhies, tindah, and serangs ; 
and these, too, probably woidd be hell
to be members of a profession, being 
neither artizans nur traders. He did npt 
know whether it was intended, by this 
Bill, to tax tli' in as such or not, but he 
thought something ought to be done 
to show what tlie intention of tlie 
Hill really was «ith regard to tiuit 
class. J[e mii»ht remark that in the 
Interpretation Clause of the Income 
Tax Bill, a definition was presented of a 
trade and of a profession, hut he appre
hended that this definition would not 
help them in the Bill they were now 
corisidering. It wan there said that 
the word •“ trade” should include any 
manufacture, and any business, adven- 
ventnre, or concern in the nature of a 
tnide. Now tiiis did not say much else 
than that a trade might be any thing
in the nature of a trade ; and as a pro- 
ftirfsion was defined to be any other 
business, the distinction could liardly 
B-sist us in classifying difierent oe- 
oupiitions imder the License Bill. In
the Jlofussil, pooplB followed various 
occupations, wliich Oollcotura could not

Mr. Sconce

of themselves agree in distinguishing''  ̂
artizans or manufacturers. Carpei't'̂ '!̂  
and blacksmiths were no doubt 
zans, b\it there was one class of
renters who were boat-builders, that i8i 
tliose wiio were connected with 
buildins; establishments, and how  ̂
they be treated ? Again, he sh ou ld
thoufjht that weavers were at least snii> 
manufacturers ; but, if ho mistook ’
the Eight Honorable GentlenifH>' 
his financial statement, had ®P 
of them as artizans. Now,
did not solve such a doubt as thi8."̂ ‘"
was very important to the parties 
cerned, for an artizan might ha''® 
pay one Kupee, while the manidaf̂ tû  ̂
would have to pay four liupces.
women and sometimes children ,
be found to be spinners, and i*- ^
right we should know how they 
to bo classed. In like manner 
were confectioners, whose was the ,
monest occupation in the 
wliat wei'e they, artizans or dei>*‘̂ ''jy 
He might enumerate other classes,
the town, for exam|<le, to w h ich  ^
attached for several years, there f  , 
poulterers, who were employed i>' ‘ 
ing turkeys, and on w'hom a tax 
might bo levied. _ .. (|,e

With regard to the details ® 
Bill, these were some of tlie 
which he entertained. With
however, to the varying scale 0/
tion, ho could not help connectinf!  ̂
Bill with the Bill which had bt’C' j|,t) 
a second time. Taking ag'i'f
case of a member of a 
suppose a member of a 
earned 100 Itupees a year, tliey jO 
impose on him a licensing f‘‘® (Iji) 
liupees, that is, ten per cenf.
sanio manner, suppose a trade’’ 
moody, as he was called, wlio 
split peas, and tobacco, if f  ̂
100 liupees, the License Un̂ y 
Rupees would amount to four pC’’ 
on his income, while in the Inco'" ,| jii' 
Bill we professed to exempt; ‘
comes under 200
objection was that 
zan

A""'Rupees. 
the humldcs''

'ti'
ection was that the numi'*'", |,iv 
, tho poorest tradesman,

-----nber of a profession 'vtio i” 1''*
tho smallest uccupution,
compelled to pay equally with I" jjjiJ 
favored brcthivu, m.d the Cullcc*'*’
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“ <> choice in the matter, lu  tlio 3Io- 
ussilj oil market days, people came

(listaiifc villiiges, briugiu}j w i'h
'em vegetables, baskets o f  pnun, rice,

i were 8>ich persons to be included
'̂Uler the provisions o f  ibis B ill?  In

. it seemed to  him tliat the Bill was
' ‘ ''efhiite in its terms, arbitrary in its
jl'eration, and unequal in its incidence,

‘'e niiglit olFer a sugaestion, lie
propose a graduated scale for

P^faous in the receipt o f  lim ited in-
Jj'i'es, commencing with eight anuas on
, "iiidred Rupees, and extending to one

ou incomes from 100 to 150 ilu -
:md so on. In  sliort, he would

o ****iulate tlie principle o f  t nis Bill to
'®. principle o f  the Incom e Tax. But

now stood, lie thought the Council
't not to accept it.

W i l s o n  obserTrfd, that he must
^hat the speecli o f  his H onorable

I'elievod Ills mind o f a cousi-
I'bit*' amount o f  difficulty which he
aa regard to  its details, and if,
'^oiU *'i® H onorable friend
to wi on  the Committee
w the Bill would presently be
the consideration i f  it passed
f,i ^ccond reading, his H onorable
sflbr 1 " '” ’ '̂•1 l>“ ve it  in  his power to
Haaiot *'*'® Com mittee much valuable

H e (M r. W ilnon) felt no
the I i w  saying that m ost o f
IVie,̂ *! j^'^tions w’liicli his H  inorable
111, / .  *“ ‘ d urged liad also occurred to
Ooull W ilson ’ s) mind, and he had no

liiu (M r. Sconce’s) intiinftte
knowledge o f the country

^ut t*irned to  very useful aecount.
‘*tâ ye'*5'*'̂ '‘ 'ly thirt was not the proper
Vv'hi' I I the several points to
V(!f|.g|i *‘>8̂  Honorable friend had ad- 
liiii) only point alluded to by
ISill’ touched the priuci(ile o f the 
atii)’ ''I'at wo should adopt a gradu-
t l j S c i i l n  ,> f  i ; ............ l , „•̂Jale o f  licensing fee, but he

'1 experience tlia
t o T ‘ * Imd last year with regard
bio ^  " i l l  introduced by the llonora-
I'rovi, N orth -W estern
tod).,. it was not advisable to  at-
Vas a “  8’^«'iuating scale. But as ti\is 
Volvg o f detail, and did not in -
*>is n priuciple o f  the Bill, ho hoped

oi> friend would couBCUt to
Comumtco.

The M otion  was carried, und the Bill
read a second time.

IN CO M E T A X ;  A N D  L TfiR N SIN a Oli’
A liT S , T K A D E S, A N D  PK O FliSSIO N S.

M r . VVIfiSO N  moved that both
the above Bills be referred to a Select
Committee, consisting of M r, L eG oyt,
M r. Harington, M r.i'orbes,M r. Sconce,
and the M over.

A greed to.
M b. W IL S O N  then proposed to

suspend the Standing Orders, in order
that the Committee might be able to
present their report within a fortnight. 
J le  t'lok tliat course because the local
GovernmentH had, several weeks ago,
been furnisiied through the post with
copies o f  the Bills, and they had been
informed that it was intended to ])ur- 
sue the course which lie now proposed.
A fter the great discussion that had
taken place on the subject o f  tiie Bill
introduced by  the Honorable Member
for the N orth-W estern  Provinces, th«
G orerum ent o f  Itidiii were o f  opininti
that no good was likely to  arise
from delaying the passing o f  tiie
present Bill and allowing it to be
proceeded witli in the usual cou rse ; 
and that, i f  the Com mittee were to sit
and discuss the various provisions o f
the Bill day by day, the task would bo
comj)leted within a fortnight. H e
would tlieref're propose a suspension
o f  the Standing Orders for the pur-
])ose to  whicii he had referred.

M h. I ’ O U BES said, he thought it
would be bettor i f  tlie Select Com mit
tee did not present their report
until after the arrival o f  the second
steamer, whicli would bo about tlio
28tli o f  this m outh, when a reply
m ight bo expected from tlie Madra.s
Governm ent to  tlie com m unicatiou
whicli h.id tieen addressed to them.

M il. W IL S O N  then withdrew his
motion and, in lieu thereof, movttj
that the Standing Orders be suspend
ed, in order to  enable the Select
Com mittee to  present their report
within three weeks.

Sitt B A U T L E  F K E R E  seconded the
m otion.

M u. L e G E Y T  said, ho conld not
pass over tlie R ight Honorable G entle- 
uiuu’ s proposition to  instruct the Select
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Committee to report to the Council,
without stating that he folt a Btroû  
objection to it. Ho thought that if
ever tiiero was a Bill before that
Council that required to be fully and 
generally uuderatood by the persons 
to whom it was to be applicable, it
was tiie Income Tas Bill, which had 
passed a second reading. How, he 
would aak, were the inhabitants of tlie 
more remote districts of the Western
Presidency, in the short space of throe 
weeks, to gain this knowledge ? The 
Kight Honorable Gentleman had stated 
that the Bill had been transmitted 
to Bombay about the middle of March.
Up to the 6th of the present month 
no publication of it had taken place 
in the Government Gazette, and he 
believed none would take place until
the proceedings of this day should 
reach Bombay a fortnight heuce. 
What chance then was given to the 
ni’iss of the people, affected by the 
Bill, to express their concurrence or 
disapproval of it ? It wa« quite clear 
they would have no such opportunity,
and the Bill would go forth with the 
additional unpopularity attached to all 
tar measures that the usual‘ forms of
publication had been dispensed with.
It was to avoid this he was anxious,
and however desirable it might be that 
no time should be lost in placing the 
products of this Bill at the disposal 
of Government, yet speed may be 
pained at too dear a cost. lie
(Mr. LeGeyt) had no wish to throw 
any obsiacles in the way of the liight
Honorable the Framer of the Bill. He,
on tiie contrary, was anxious to ren
der the Bill as effective as possible 
and to avoid, aa much as could be, the 
opposition from the masses it would 
probably meet with. The llight
Honorable Gentleman had, in the elo
quent and lucid speech just delivered,
showed the grounds on which the 
Supreme Government had resolved to 
adopt this mode of taxation. It was 
Burely desirable to modify and soften 
down tliB opposition it would generally 
encounter. He believed, by being well
understood, this object might in a de
gree bo gained, and then why fail the 
object by adopting an unusual course for 
the sake of saving a few weeks’ or days'

M r. LeGeyt

time. He hoped that even one 
week would be added to the propo8i-'“ 
time, that would enable the inhabitant* 
at least of the Western i'resitlfl''''̂  
To vu, to send up their observatw''*’:. 
Three weeks in the ordinary course^* 
business would not admit of thiSi 
tiien, again, if ho understood the proP*̂ '. 
sition rightly, the usual . course 
waiting, until the time allowed fw 
porting had expired, would npt 
adopted in this instance, but that tu 
Committee would at once procee*! ^
analyse the Bill, so as, at the 
the prescribed period, to Lave 
reports completed. *

Sitt BAllTLE I'RERE said 
he felt quite sure he was expre»‘*‘^̂  
the feeling of liis colleagues wlw-’̂  
assorted that nothing was farther ir®. 
their wish than to hurry 
these Bills, or to abridge the 
necessary for a reasonable diacusisio** . 
their provisions. But he tru sted  l
the Honorable Gentleman w o u ld
sider his proposal to ex ten d
period proposed by the liight Uou<Ĵ ’“ 
Mover of the Bill for discussing 
njeasuro. Was it with regard to 
principles of the Bills or lUeir  ̂
lliat he wished for further 
lor disuussiou ? If, with regard l** .
principles, ho submitted ihat j
piiuciple involved in these BiH'* 
been abundantly eauvaasod yji) 
course of the discussions on the 
of last year, and there was not » 
son w ho was likely to oiler an ‘̂ 1’' 
of any value wlio h a d  not lunjJ f
made up liis mind on those priu*;*!' 
i t  was now many weeks ĵe 
Jiight Honorable Gentleman hu“ “ ji,e 
a very full and clear stateu-eni
proposed measures,and they had 
received a groai mass of cnliciai '̂
cial and nou-oilieial, from all ‘l'̂  
reg .rd.ng the principles involved- 
as regarded tue mam princii)le 
tuxaiion, it seeiutd generally 
that there was nothing new to 

Then, as regarded the 
the precise fi»rm in wliich the 
wore now brought forward,
Barilo Frero) contended tiint '
mainly from the local G>̂ ver« jiid 
from the i'residency Towns,
principal oUicers of UoyeruiueW*'
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^ofussil t̂hat they wore likely to receivo 
Ŷ uahle criticism and suggestions, and 
the Honorable Gentleman would find 
that there would be ample time for 
their receiving such comments from all
Juarters before the Council considered 
he Bills in Committee.

. It was a peculiarity of our position 
India that there were _few direct 

of consulting public opinion, ex- 
at the Presidency Towns. I'rom 

*"ch quarters we had already received,
^ere daily receiving, opinions. As

®Rardod the remoter districts and ports,
here there were few Europeans, we 
ust trust to the great ollicers of Go-
®̂fnment who had been consulted as 
how Such measures would be received 

y the great bulk of the native popu-
All such officers would have

o Pl0 time to inform the Council of
views and opitiions, though it was 

particularly difficult in such local- 
'es to say how such a measure would 
''eeoivcd till it came to be tried.

we were certain to obtain,
rini*'*' proposed, all the tnate-

We were bkely to receivo for 
to a decia'on, why incur all the 

Bar and inevitable evils of unneco"-
 ̂‘lelfiy ? Even in England, where so 

Weight was given to every expres
to'' °^.P"Wic opinion, it was not usual 

such expression regarding de- 
l>rln measures. When the

Was agreed on, it was always 
Bu), to carry the measures neees-
tlif , S'VO eilbct to such principle,
as stiiges, with as little delay
tal 0 There was nothing ma»i-
'ori M’®°'‘*‘ "rly constitutional in the 
W **>ree months usually assigned 
It ^ consideration of all projects.
Jii„ in ordinary cases a conve-
|)r̂  P<̂ riod to fix, but the time

in tho present case was
the fullest discussion of
(Sirft before the Council, and he
tliQ , Frere) trusted therefore that
froul 1 °*iorable Member for Bombay 
that, for any further delay

I'iight Honorable Mover of tho 
ciiti ^ to allow, before tho Spe-
fepQjj. ' '̂t'ittee would be required to

said, that he shonld
P *>ieutiou, for the iuformatiou

of the Honorable Member for Bombay,
that not only were copies of the Bills
despatched to the local Governments
in the middle of March, but unusual
pains had also been taken to distribute 
to every Civilian in the country a 
paper containing the purport of the de
tailed measure, which, he believed, fully
put tliem in possession of the policy 
which the Government intended to
pursue. The Government had reason 
to believe that they should shortly 
have a report from Bombay, and they 
had reason to expect a report from 
Madras by the second steamer of this 
month. They had also been in pos
session of opinions from the remotest 
part of the North-Western Provinces;
and the Lieutenant-Governor of the 
Punjauh had already communicated his 
observations on the Bill. He therefore 
hoped that his Honorable friend, the 
Member for Bombay, would feel satis
fied that it WAS not tho wish of tho 
Government of India to unduly press 
forward the Bill.

The Motion to suspend the Standing 
Order* was put and carried.

Mu. WILSON then moved that tho 
Select Coinmi'tee be instructed to 
present their Keport within three 
weeks.

Agreed to.
E M IO K A T IO N  TO St . KITT.'^.

Slit BARTLE FRERE moved 
the second reading of the Bill “ relat
ing to the Kniigration of Native Ijabor- 
ers to tlie British Colony of 8t. Kitts.”

Tho Motion was carried, and tho Bill
read a second time.

E M IG R A T IO N  TO 3 t .  V IN C E N T .

T he VICE-PRESIDENT moved 
that the Bill “ relating to the Emigra
tion of Native Laborers to the British 
Colony of St. Vincent” be read a third 
time and passed.

The Motion was carried, and the 
Bill read u third time.

z i l l a h  c o u r t  o f  FURRUCKABAD-

Ma. HARINGTON moved that tho 
Bill “ to repeal certain laws relating to 
the juribdictioa of the ZillaU C«urt of
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Fiirrnckabad”  be read a third time
and passed.

The Motion was carried, and the
B ill read a third time.

KINO OF OUDE.

M n. IIA H T N G T O N  moved that the
Bill “ to provide for the execution o f
process witliin the premises occupied
by H is M ajesty the K in g  o f Oude”  be
read a third time and passed.

The M otion was carried, and the Bill
read a third time.

TOLI.S (C IR C U L AR  A N D  E A S T E R N
C A N A LS.)

M r . s c o n c e  moved that the Bill
“  to amend and extend A ct X X I I  o f
1836 (relating to the levy o f  a toll on
Boats, Rafts, and Floats passing throngli
the Circular and Eastern Canals)”  be
read a third time and passed.

The Motion was carried, and the
B ill read a third time.

C O N SE IIVA N O Y  (P R E ‘?ID E N C Y  TOW N S
A N D  STU AITS SE TT L E M K N T).

T he v i c e - p r e s i d e n t  moved
that the Bill “  to amend A ct X I V  o f
1850,”  be read a third time and passed.

The Motion was carried, and the Bill
read a third time.

STAMP DUTIES.

Thp Order of the Day being read
for the adjourned Conunittee o f  tlie
whole Council on the B ill “  to conso
lidate and amend the law relating to
Stump Duties,”  tlie Council resolved
itself into a Committee for the further
consideration o f  the Bill.

A  verbal iimendment was made in
Section X I I  on the m otion  o f  M r.
Sconce.

Sectioa X X X I Y  provided as fo l
lows

_  “ I f  any person slidll discover that any
liW U, instrument, or writing in liis pofiaus- 
sinn, vrtiicli requireB a stamp, is upon a coiin- 
torloit o f a stamp o f  adequate value, and shall 
fortiiwith inform the Collector in charge o f
tU« Stamp lievonuo o f tUo District in which
the counterfeit was issued, and shall jirovo to
the satisfaction o f  such Collector that sucli
counterfeit wtu purcbMcJ. fruiu a livcuuud

vomlof, lie shall be entitled to be fiu’nisli®̂  
gratis witli a stamp o f the value rocjui-site.
dor Section II of the Act, for a copy of tW 
deud, inatrnmcnt or writing; but ahull not
pcriTiitted to take such stamp awa.r from * 
oflioe of the Collector, until such co)iy 
been made upon it.”

M u. SC O N C E  moved the suhstit'j;
tion o f the words “  counterfeit stamp
for the words “  counterfeit o f  a sta™!’
o f  adequate value.”

A greed to.
Subsequently, after some convers®'

tion, the Section was struck out 8 • 
togetlier, as being likely  to  give rise
much collusion. ,

T iiE  C H A IR  H A N  moved th#'
a communication, which I'fld
been received from the Governuic’ **' 
the North-VVesteru Provinces, ou
subject o f  the B ill before the CoW '''*'
tee, bo read.

Agre ed to. ^
A  verbal amendment wfiB 

the m otion o f  Mr. Sconce, if' . 
exemption in A rticle  S o f  Schedule

An amendment was made in
4 o f  the same Schedule on the if® '  ̂
o f  M r. Sconce, the effect o f  vi hit'h"’ 
to  reduce the Stamp Duty froin
anna to  half an anna, on ft.,, 
Exchange, Letters o f  Credit, ^
payable on demand,if the sum P '
able did not exceed fifty Rupees. ,  ̂

A  siniilar amendment was jj, 
on the motion o f  j\lr. Sconc®'
Article 45 o f  the same Schedule,
iug to receipts or discharges givo*‘
the payment o f  money, &c.

Artii-le 8 prescribed the
Scales for Bouds, & e .:—

‘ I f for any Bum not cxciKuliiijf 60 •
*ovo fiU R b. & not exoeudff. ]00 , ,

100 „ >1 200 t*
»» 200 „ m t>

«oo „ ff 600
500 „ 1,000

*. 1.000 „ l y 2.000 „
». 2.000 „ >» 8,000 , ,

3,000 f.,000
6,000 „ j ) 10.000 „

, ,  10,000 „ 20,000
M 20,000 60,000
„ 60,000 1,00,000 , ,

„  1,00.000 1,60,000
. .  i.fio .noo , , 2,00,000

ru.
0
0

4
(1

" 10 la 
•' 20 • :!'J

40 
•• 60 
■■ 100

A nd for evitry fu rth e r  lakh of 
Itupoca o r p a r t thoruof . .

T he CHAIRMAN said.
uaUerstood, wlicn this Bill
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before the Council, that tho scale 
bonds, as above prescribed, and the 

“calo for Conveyances as laid down in 
yftiele 19, nii'ght be reconsidered.
■̂‘ 0 liad objected to the scale aa it

stood, that it was hardly fair tlint 
‘‘0 rates of Stamp Duty should de-
®rease as the rates of value increasefi,

he fouud the same objeeti 'n had 
coine up from the North- 

extern Provinces, lie "would read 
® iollowiiig extract from the letter 

the Secretary to tho Government 
those Provinces;—

o Mr. Muir states iu para. 15 o f liis Minuto,
lie does not sco why the rates o f  tho

 ̂ ’“ P on receipts ami bonds for debt should
reuse ag the scale o f yahie is ascended,

•rai ’̂ cases, the per-ccntiiKe on Urp;e
cj l*̂ *̂ twns sliould not be equal to tho per-
(< “  “SB on the sitialler ones. The Lieuteiiaiifc- 

in these reiuiiks. In tlie
to o f IHs Honor it would not bo unfaii
*8ia  ̂ tl'o scale by  a tixcd and e(iual pcr- 

oil the sum ropreBcnted by tlio trans-

) Tvas precisely tho view which 
h»o should
jj 'J® substitution of tho following 

“ iur lUat proposed by tho Bill:—

^*'y K'lm not oxoeoiling 60 Us. 
’• lilo
■> aoo ”
H 40q ••
’ » Quo “ *’

*.tliou,"aaaitlonal

‘JOO
400
GOO
800

1,000

*iiii
aaaitloiial

,  Rt, A b, I \  
. .  0 4 0
. . 0 8 0
. .  1 0  0
. . 2 0 0  
.. U 0 0
, . 4 0 0

6 0 0

. . 5 0 0
in additlou.

100 0 0 
in udditiun."

ji'ciiu' said, ho saw no ob-
amondrnent on the 

Vlijj.'i , principle. The dilliculty 
'''Us * voting for its adoption
the probable ett'ect upon
Ifcaf If the Honorable and
liQ Cliairnmn had no objection,
tile ‘ 'son) would propose tUat
»s v̂el!'** theScale for Bonds
tlefepp, î̂ aie for Conveyances bo

Jiest week, and he would,
tho uecessary

'Eu
tlie 2 ,  ^:VA1UMA JN acquiesced, and 

“Bidfruiiou of tho (jciilco pro-

seribod by ArHclos 8 and ]9  was 
accordingly postponed till Saturday 
next.

T h e  CTIA.IRMAN siid, that
Article 5 Schedule B contained tho 
following exemption for the Presiden
cies of Madras and Bombay :—

“  N o petition or npplieation to the Criminal
or Kevenue Authorities need be presented on
stamp paper, except as proscribed in the
8'poeii>’l  Rule given at the e ose o f this Sche- 
diile, with respect to eases that fall witliia
Regulation V I. 1828 o f  tho Bombay Code.”

Now, Eegulation VI. 1828 of tho 
Bombay Code, was “  a llegulation for 
extending in tlie same manner aa in 
suits before the Courts oi‘ Civil Judi
cature, stamps to suits cognizable by
Collectors under tho operation of
Chapter VIII. Eegulation X V II of
1827, or any other now iu fone.” So 
that, so far as the Presidencies of
Madras and Bombay were concerned,
they were to b» exempted from ull 
Stamp Duty in criminal proceedings.
When we come to compare the amount 
of revenue produced by Bengal with 
that produced by Madras and Bymbiiy,
surely the portion of our territories 
which yielded the largest revenue was 
most entitled to exemption, lie wus 
of opinion that Criminal proceedings 
ought to be exempt from Stamp Duty
every wliere : but if it was considered 
necessary that Bengal sliould be liable,
he saw no sullicienfc reason for ex
empting MadrS.s and Bombay.

Mu. SCONCE said, ho could only 
repeat that, if the exemption were to 
be extended to Bengal, the result 
would be ft loss of revenue to tho 
amount of about a lakh and a half of
Eupees.

Mu. flAKINGTOIVsaid, lie thought 
some distinction should be ina<ie be
tween applications relating to criminal
ofl'ences and applications i)resented to 
tho Criminal Courts in cases which 
were really of a civil nature, such as 
claims for wngos under Eegulation VII.
1819 of the Bengal Code, and com
plaints of forcible dispossession under 
Act IV  of 1840. -Witli exception to sucli 
cases, he ((uite concurred in tho expe
diency of abolisliing stamps on petitions 
or applications to tho subordinaUi
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Criminal Courts. With regard to 
appeals ho saw no reason why any ex
ception should be made in favor of the 
Presidencies of Madras and Bombay.

Mb. LeGEYT said, he was quite 
opposed to any proposition to tax 
judicial proceedings in Criminal
cases, so far at least as concerned the 
Presidency of Bombay. This had 
never before been attempted there; and 
if it were done now, he was convinced 
that it would give rise to much dissa
tisfaction. Besides, tlie suggestion of
the Honorable Member for the North-
Western Provinces would require some 
definition or specification, which he 
(Mr, LeGeyt) thouglitwas not a very 
easy matter, as to what cases should 
bear stamps and what not. As it was,
this Bill already would, in some mea
sure, enhance the Stamp Duties payable 
in the Presidency of Bombay, aud he 
trusted that no steps would be taken 
to bring tlie criminal and common 
revenue cases within the scope of the 
Bill. It would be very hard indeed to 
require that every ryot who went with 
a complaint to the Collector should do 
so upiyi stamp paper, nnd he (Mf.
LeGeyt) would remind the Council
that in Bomliay petitions from ryo's
were of much more frequent occurrenct* 
than in Bengal, ile therefore hoped 
that the Council would pause before 
they passed or attempted to pass a 
measure of the kind, partieulm’ly as 
it was likely to create considerable 
annoyance and dissatisfaction.

Sitt BAUTLE EiiERE would sub
mit that the true principle was to 
exempt from stamp tax all complaints 
and proceedings whatsoever in ciimi- 
nal cases, and all petitions and other 
documents presented to Collectors,
appealing against over-assessment,
&c., leaving liable to Stamp Duty
only those applications, whether 
made to a Magistrate or a Collector,
■which were in reality civil proceed
ings, and for the exemption of which 
no cause could bo shown which would 
not apply to suits for damages in any 
other Court. He agreed with the 
Honorable and learned Chairman that

■ it was monstrous to demand a stamp tax 
from a man who wanted to complain of
ft criminal offence having been commit-

Mr, Jlarington

ted, and he would therefore willingly 
exempt such petitions in Bengal, a* 
tliey were at present exempted 
Madras and Bombay. He also agreed 
with his Honorable friend (Mr.
Geyt) that all petitiotis from ryot® 
regarding their assessment s h o u ld  h® 
free, as they had always been in th® 
other Presidencies. Tliis would
subject to stamp tax only a p p lic a t io n s
for recovering wages, for the 
sion of land rents, or the like, whicH 
were in fact civil suits. . . 1

M e .  WILSON said, the p r o p o s it io n
of the Honorable and learned Cli®'̂ '
man involved two questions. Tiie on® 
was whether we should e x t e n d
Bengal the exemption p r o p o s e d
Madras and Bombay ; and the ol'h®’’'
whether we should apply to Ma<lr«* 
and Bombay the rule which obtiiiue® 
in Bengal. Por his own part he 
disposed rather to exempt 
than to apply a bad rule to
and Bombay. But, if he c o r r e c t /
understood the Honorable Mei>’^̂  ̂
for Bengal, the extension of the 
emption to Bengal would in v o lv e
loss of about a lakli and a halt 
Hupees. Then there was another
sideration, namely, that the 
tion of stamps in such cases 
operate as a check against false co' 
plaints. As an illustration, he j
red to the evil effects of a law 
in England, allowing gratuitous P ^
ceedings, of which several
availed tliemselves as a, cheaper 1 -
more methndioal medium of recov'*”’’ j, 
stnall debts than by the employ”' 
of a Collector.

S iu  C H A R L E S  J A C K S O N
IIS he understood the aineridniPn* 
the Honorable and learned Chair")̂ ĵ 
it merely proposed to exempt [̂j
proceedings from Stamp Duty jj
the Presidencies. Surely there  ̂
be no objection to that. It ^ouW . 
hard indeed if a mati could not 
plain of a robbeiy c o m m it t e d
iiouae without paying Stamp 
Cases of dispossession under -A® j,ot 
of 1840, and suits for wages,
criminal proceedings, and 
still be liable to the Stamp 
The actual aacrilice of revenue,

fore, would bo ouly a part of
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estimated by tUo Ilonorablo Member 
*01' Bengal.

'The CHAIEMA.N then moved 
"e iusortioa of the words “ not 
wiling within any of tlie exeinp- 

of this Schedule” after the 
fofds “ Petitions or applications,”
^  tlie first line of the Special llule

Bengal; and a like amendment in 
® f'̂ urth line of the same rule.
^he Motions were severally carried,

CHAIRMAN next moved 
jj.® omission of the following 
^̂ auaes in the exemptions for Ben-

informations respecting 
, *>nii offences not bailable under the 

“suiations.
Uii(i *’™'n prisoners, convicts, persons
'•Oilu or otherwise in diireas, or

•  ̂*“struiut of the Court or its Olliccrs.”

Ĝreed to.
CHAIRMAN moved the 

*i of the following before
of »5*̂ ®P*''on8 for the Tresidencies 

t̂lras and Koinbay —

,, “  QKNICKAL ExKMrTIONS.
A li

inform applications, charges, and
" I'ttV resiKjcting crimes ami otFi'nces.

"Oiler ' '®ft'omprinoners, convicts, persons
Unjn. ***'"ination, or otherwise in duress, or 

'■'̂ siraint of the Court or its ollicers.”

Agreed to.

onSS TRERE moved the
for ®f̂ the hcadiug ExeiuptiouB 
eiTiptjj to convert the ox-
cxoinptl̂ j question into general

v « ' .T io .
^IIAIEMAN moved tho 

Or’’ j "  of the words “ Criminal
Siileiipj Exemptions fur the Pre-

and Bombay.^b'eea to

*'on *of proposed tho addi-
*̂ !'ecinl ij ?  <ollowiiiir Clause to the 

. liule for 13„ngal

' made to Colloctors
f ' lJutv snh'ieot to tho
I Aci;- in Scctioii XXXVll

to know the 
ot the proposed aiiieiidnieut.

Mil. HARING TON said, before 
tlie enactment of Act X  of 1859, the 
Iteveuue Authorities in the Presiden
cy of Bengal were invested witli a 
summary jurisdiction in certain classes 
of cases between landlord and tenant 
and landlord and agent ; but although 
tlie awards made in such cases liad all 
the force of a decree of Court, they 
were liable to be contested in a regular 
suit by either party wlio might be dis
satisfied with tlxe Collector’s decision, in 
the Civil Court of the district huving 
ordinary .jurisdiction* of the claim.
The decision of this Court again was 
open to appeal to the Zillah Judge, and 
a further or special appeal lay to the 
Sudder Court, so that in every one of
these cases there might have been no 
less than four different stages at Con
siderable intervals of time before a 
final decision was come to, and it very 
fVet|iiently happened that tho several 
stages which he had meutioned were 
actually gone tiirough. One of the 
objects aimed at in Act X  of 1859
was to got rid of this vei’y protracted 
and necessarily expensive litigation, by 
reducing the number of the stages of
a case. This was effect- d by con
stituting the Eevenue Court tho Court 
of first instance, and by making the deci
sions of that Court appealable directly 
to the Zillah Judge, instead of al
lowing them to be contested in tho 
Court of the District Moonsiff, S ud
der Ameen, or Principal Sji'ldor 
Ameen, according to the amount or 
value of the claim or proj)erty in 
dispute. It appeared to the framer of
the Act (Mr. Curiie) and those who 
voted with him that, for many reasons, 
the Revenuo Authorities were better 
qualified to deal, in the first instance,
with tho various classes of cases fall
ing within the provisions of the 
Act than the lower Civil Court'>, ana 
the Act accordingly converted tho 
summary jurisdiction of tlio Kevenue 
Courts into a . regular jurisdiction,
though it at the eivme time pre
scribed rules of procedure for the 
guidance of the Keyenue OfRcers, 
which differed little, if at all, from the 
prooeduro lately introduced into tho 
Civil <’ourts. He (Mr. llarington)
thought that in this respect Act X  of

C 2
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1859 must be regarded as a great im
provement upon the law as it previously 
stood. The Act gave no new jurisdic
tion to the Eevenue Authorities ; it 
merely altered its character.

[Mr.Harington here read from the 
Code of Civil Procedure, prepared by 
Sir. IVljlls and himelf, tliat part which 
described the Civil jurisdiction of the 
Hevenuo Authorities in the Presidency 
of Bengal in revenue matters.]

Section X X X V II Act X  of 1859, he 
went on to say, in declaring that in suits 
for the recoveryof arrears of rent or of
money iti the hands of an agent,the state
ment of claim should be written on paper 
bearing a stamp of one-fourth the value 
prescribed for suits instituted in the 
Civil Court, and that in all other suits 
the statement should be written on 
paper bearing a stamp of the value of 8 
annas, introduced no new provision as 
jegarded the valuation of suits con
nected with arrears or exactions of
rent. Section VII Eegulation VIII.
1831, in wliich the former law was 
contained, declared that—

“  Summary olaims o f tlio nature above ad
verted to, which may be prel'erreil to a l!olleo- 
tor onnformably to Scction IV  o f this Ilegtila- 
tiou, slmll bu written on paper bearing a Btatnp 
o f one-fourth the valae wliicli would have
been required, had the claim been instituted
ill any Civil Court as a regular s u it ; provided,
liowever, that the Collector shall have a discre
tion to receive a complaint, on paper bearing
a stamp o f 8 annas, from any independent
talooM ar, farmer, or ryot, i f  the complainant
is bom  fide  unable to pay the price of tiio
prescribed stamp, or i f  the Collector sliould,
for other reasous, consider the indulgence
proper."

And hero he might observe that 
while, under the concluding part of this 
Section, the Collector might, for any 
reason, whenever he thotiglit proper, 
ftUow the claim in cases of tlie nature 
of those mentioned in the Section i o be 
instituted on a stamp paper of only 
8 annas value, Mr. Currie’s Bill took 
away this discretioite altogether, and 
insisted tiiat in all such cases the state
ment of claim should be written on a 
stamp of one-fourth the value prescrib
ed for regular suits. This modilica- 
tion of the previous law was therefore 
in favor of the Government, lie be
lieved ho was right in Buying that,

Mr. Jlaritiyton

under tlie existing Stamp Laws, in 
other cases of which the C o lle cto rs  o '
Revenue had cognizance, or in respcc* 
of which they were em p o w e re d  ti’
exercise summary jurisdiction, the ®P' 
plication m ig h t be written on a stftiup 
of only 8 annas value.

Section VIII of the same Kegulat’ ”̂ 
went on to say—

“  W ith a view to give additional cncourag“‘
ment to parties having claims to arrcaf'*
rent to prefer regular Kults on account of ‘   ̂
same, it is hereby declared that the
in all such regalar suits, if under the
liei'ulations they would have been cog »i" '
as summary suits, may be written ou p^P . 
bearing a stamp o f  one-fourth tlie ^
value, provided, however, that this rule j 
not be considered applicable to a suit iii9tit‘'"V
with a view to set aside a previous
decision, which suit shall be s u b j e c t  to ^
ordinary provisions for the payment o f
Duty.”

This Section would show what 
the views of tlie Legislature a** * . 
time Regulation VIII. 1831 
passed, and from the preceding Sect'® 
which he had read, it would be  ̂
that Mr. Currie Iiad really done 
more than transplant the old law 
the Bill introduced by him. I* 
quite possible that under Mr.
Act there might have been some 
of revenue, but, if such had been 
case, he believed it would be I'j', 
that the loss had arisen simply 
the abolition of one of tlie four

those under conside»ati6u might 
passed under the old la>f 
they were finally disposed of,

through which suits of tlie ‘
ifo

not from any much greater
thellevenue Courts than beforetlî P ji, 
ing of Act X  of 1859. He found t^
one year in Bengal, while only 
rent cases were instituted in tlio 
Courts of which a largo proportie*' 
no doubt cases which were bro»8 
contest the decisions of the Heveii**® 
thoritî s, no less than 56,000 caso»'̂ ,„l 
instituted in tlie Revenue 
this, notwithstanding the enco“ 
ment given to parties xmder t»o 
tion which he bad quoted, to gf* * jn' 
to tlio Civil Courts, in which  ̂ j|,(! 
stitutiim fee in the like cases 
same as iu the Revenue Couft**'

II
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IIo contended that the question as to 
whether Section X X X V II of Mr.
C'lrrie’a Act should or should not be 
yfipealed, could not be properly gone 
'̂ to at tins time. The Bill before the 
"oinmittee was never intended to apply 
0̂ cases falling within the provisions 

Currie’s Act, or in any way to 
‘̂'ect that Act, Ho appealed to the 

honorable Member for Bengal, by 
'''horn tlie present Bill was brought in,
'''hether, when he introduced the Bill,
'*® understood that it would rescind the 
potion of Mr. Currie’s Act, to which 

Was referring, lie (Mr. llarington)
®®>'tainly never understood that such 

intended. In eonlirination of wliat 
had just stated, he begged to call at- 

'̂tion to the fact that the repealing 
ption of the Bill before the Comniit- 

though it speciiied several Sections 
j? repealed, made no mention of
J<̂ ction X X X V II Act X  of 1859.
>irely tijjy conclusive on the

point.
Would remind Honorable Mem- 

j?*® that the consent of the Uight 
ĵ oiiorablo the Governor-General to
II Act was given in the un-
tlie “ minute, thus showing
o . grcivt importance which his Lord- 
iiii** **'̂ ‘*iched lo the Act. In this 
cl tie Governor-Genei-al expresa- 
ffir tliat the Bill would con-

a great practical benefit upon the 
lj['®'‘ltural population of Bengal, and 

concluded the minute by 
marked praise upon Mr.
fiulhor ot the measure. Of

l̂e'̂ K Honorable
fiiUM to bring in a Bill to repeal so 
tl,Q ‘ Mr. Currie’s Act lis related to 
i(, i,''*''*''«'tion of chiims falling with- 

and if sucli ii Bill wore 
b(j, ho (Mr. lliu'ington) sliould

pfcparod to discuss it upon its 
Hct 1 "■ he thought *liey ouglit to 

in the matter, and not en-
Section in

jjca,, a side blow, which it ap-
Hii.y , Wm they would be doing if
P‘‘aled that Scction to be re-

r ’ inferred that it
'‘“t present Bill, with-
infoj ^ 'i “'*»hing the Bill for general 

hearing what the
‘‘aut-GovernorH of Bengal and the

North-West Provinces, the Members of
the Boards of Revenue, and the public,
or such portion of it as had any interest 
in the question, had to say against the 
repeal of the Section.

Tub CIIAIEMAN said, the Sec
tion of Mr. Currie’s Kent Act, to 
which the Honorable Member for the 
North-Western Provinces iiad alluded,
ought now to be forinally repealed by 
this Act. In point of fact the Section 
iu question being part of an earlier 
enactment, would virtually bo super
seded by the proposed Bill. When
Mr. Currie’s Bill was passed, he (Sir
Barnes Peacock) recorded his dissent 
from it. He would read the following 
extract from his dissent, whick eon'ain-
(>d the grounds of his objection to tliat 
Bill, ̂ o far as it affected the Stamp 
Laws—

“ necanso Section X X X V I I I  o f  the 15il, 
(X X X V II  the A ct) aH'oets the Stniiip liiw.s 
and will, in my opiuion, cause h considerahlu
reduction in the revenue derived from the
suits in ([uestion : whereas there is no reason
for placing such suits in a more favorable
position as regards Stamp Duty than other
suits now cogni/.ablo only by the Civil Courts.

“  Heeausc, although the rate o f  Duty is 
decreased in respect; o f  suits for a large
amount, the Stamp Duties on many o f  the snits
where tlie value is under 16 Kupees, is doubled
by increasing the same from four annas ti> 
eight annas, which burden will in most cases
fall upon the poorer classes o f  ryots who are
the least al>lc to bear it.

“  Because, i f  the tiimnces o f the country
were iu a position to bear the loss, Stamp Du
ties on legal proceedings ought to be abolish
ed ; but the liovurnment having lately de
clared that they could not aiibrd to forego
Stamp Duties in the ( ivil Courts, there is no
reason why any o f the suits provided f^r by
this Hill should, where the value o.xceedi 1«
Kupees, bo spucially favored by the rediietioii
o f the Stamp Dufies thereon, at a probable Iush 
o f revenue o f from a lakh to a lakh and a
half, or two lakha a year.”

Ho saw no reason to change liia 
opinion, anil, as wo wore now consoli
dating tlio Stamu Laws, and endeavor
ing to improve*16  Stamp Kevonuo (.f
iii'lia, he could not adopt the atnend- 
ment proposed by the Honorable Mem
ber f o r  'Bengal, the ertVot of wliich 
would only be lo make a distinction iu 
favor of particular cases, and to occa
sion a considerublo dimiuutiou of tha
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public revenue, lie b1:ou1(1 tLeroiorc 
vote against tlie aineiulmenfc.

Mb. s c o n c e  saifl, thia was ft new 
question, and he diil not think it 
waa expedient to deal witli it in 
this Bill at this late stngc. He
luinaelf waa in i'avor of some amend- 
inont in the Clause of the Rent Act
now under discussion, but he thought 
that such amendment could only be 
effected by giving ample notice of the 
change to the parties interested.

SiB BAliTLB FEERE said, lie 
would remind Honorable Members 
that there were in M adras and Bombay 
a considerable number of suits for the 
recovery of rent which iinder this Act
would have to pay Stamp duty. In
framing a Bill to consolidate and 
amend the Stamp Laws, ho saw no 
reason why there should be a* dif
ference in the rates of Stamp Duty
in such cases between Bengal on the 
one side and Madras and Bombay on 
the other. •

Mu. IIARINGTON said, that what
ever alteration might be considered 
necessary should form the subject of
a separate Bill.

Siu BAliTLE FRERE s id, ho 
apprehended that it was one ihing 
to leave the Bill as it stood, ami 
quite a diiferent thing to ask the 
Council to insert a Clause of the na
ture proposed by the Honorable Mem
ber for Bengal. Ho was quite willing 
to allow the Bill to stand as it was.

Sin CHARLES JACKSON said, 
as he understood, the object of this 
Bill waa to consolidate the Stamp 
Laws tliroiighout India, nnd it was 
advisable to have all the laws relating 
to Stamp Duties, now scattered over 
several volumes, gathered into ono Hill.
Now, it was proposect t» insert a par
ticular Clause, the effect of which 
would be to continue in favor of one 
clasa of Buita in one Presidency, a 
distinction not allowed to the other 
Presidencies. The distinction, he be- 
liev8«i, was first creatc# from a feeling 
of tenderncsa for the ryot, for, as fur 
as ho could now remember, Mr. Currie 
put his proposition upon the‘ ground 
tiiat the ryots were poor. Now, ho 
(Sir Chnrlea Jackson) thought that
the Council were compcteut to cousi-

The Chairman

der whether the distinction sh ou ld  b? 
continued. Surely the Honorable iino
learned (liairm.in nnd tim H o n o ra b le '
Member for the Nrtrth-Western I'W'
vinces could discuss tha ii q u e s t io n .
The onus lay on those who asked I;’'" 
the exemption to show ground 
and he (Sir Charles Jackson) did iio** 
see that the Honorable Member 
ti>e North-Western Provinces 
shown any ground in support of
amendment. I t  might be true tlm 
the ryots were poor and o u g h t  to p®;
a light duty, but ‘that waa no 
why the Zemindar, when he brouĝ  
his suit for the recovery of his 
should pay less than other persona■ 

HT- i r  A T> r iMc-mrv vr Ins 00'
nofP''
Act.

I)"*
Dili

be

Mk. lIARfNGTON said, liis 
jection was that this Bill was 
intended to affect Mr. Currie’s 
lie could say for himself, and
believed for other Honorable
bcrs also, tliat it waa laiderstô j 
that the present Bill left Mr. Curr'*̂  
Act entirely untouched. ,

Mu WiLSON said, if be 
stood this question, it appeared to “ 
that Mr. Currie’s Bill had a 
scope entirely iudepen(lei\t of
matter of Stamp Duty. It could 
be denied that the present was a 
to consolidate the Stamp Laws,
undoubtedly, go far as Bengal 
concerned,it did not appear to him “ 
irregnlarto consider everything 
nected with ^̂ tamp Duties. I' j|,. 
Honorable Member for the
Western ProTinces would say th'*' .̂ .5 
npplication of this Hill to Mr. of
liill would alter the other 
the principle of it, that uudoul)''̂  
wouhl be another matter, , ,,1-

The c h a ir m a n  said, in ''"y
ing a Bill to consolidate and 
the Stamp Laws, the C o u n cil
quite competent, if they thoU!j''jj ,̂
necessary, tocepeal that part o' ,,p
Currie’s Bill which related to ijf
Diities. The first (jueation therch”'̂ |jgf 
the Council to < onsider now was vvM'-’

(lid not see

there were suHicient 
making the exception. He
nuui) for one 
such grounds did exist,
question was whether the 
question should bo repeal' *! 
it appeared to h'm that it oug>>

The 11'
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'■̂ poaled, bepause, if it wore not re- 
pealed, the present Hill wimld not be 
0 Complete consolidation of the Stamp 
■̂U\V8,

Mu. POEBES said, the question 
“efore the Council was not merely one 

 ̂consolidation of tlio Stamp Laws,
"̂(1 it was a matter for consideration 
•̂'other the amendment proposed by 

Honorable and learned Chairman,
1 .’'■'lopted, would not operate to the 
'Jjury of the ryots. When Mr. Currie’s 
p i Was passed, he (Mr. Porbes) 
®>T>eTtibered that the present Lieute

and he thought there never was a case 
in wliifh their opinion on n mensuro waa 
more entitled to be heard and considered, 
than the present.

After some further discussion, tho 
republication of the Bill was agreed to,
whereupon Mr. Scojiee withdrew bis 
amendment, and Sir Barnes Peacock 
declared his intention of giving duo 
notice of Ihc amendments which ho 
proposed lo move next Saturday, re
lative to the matter under discussion.

Mn. JlAItlJNGTON said, when this 
Bill was last before the Goinmittee, he^ ‘''®̂ *̂ ered tliat the present Lieute I J i U  w a s  lliaii D6T0rti m t j  v u ih u h i - i - l t c ,  iiu

of Bengal, in reply to moved the addition of a Chiuse to tl\o
, ,'*'*«nt recorded by the Ilontirable note on Article (J Schedule B, thu

’ ■ ' ....... -'•■nsiiiii recorded oy uio 
learned Vice-President, recorded 

assent to it, and dochired bis con-
I'ictuin that the Bill would prove an 
’'OStinin.Kln flin norriciiUural
cntn,liable benefit to tho agricultural

not^̂ «>mnity. If facilities were
j *■'‘0 zemindars to obtain their 

f«overnment would find it 
tli6''̂ l'. C""cct itt revenue ; and as 

■̂''eutenant-Governor of Benpil
’ l’'®̂ ponsible for the due realization 

dec 'f I'C (Mr. Forbes) consi-
 ̂ not only a claim but

heard on any question 
**0 miijht consider would ])\it

rciilizatioii in doubt. Mr.
es referred to tlie feelings of

object of which was,to provide that,
if in appeal a suit should be remande<l 
f'>r a second decision by the Court be
low, or if a plaint, which had hien 
rejected by tlie Court of llrst instance,
should ho ordered to be received iiml 
tried, the appellant should be entitled 
to receive back the full amount of tho 
Stamp Duty paid by liiin on his petition 
of appeal. Jle stated briefly at tlie time 
the grounds upon whi h he advocated 
the introduction of this provision into 
tlie liili, but he did not succeed in car
rying the motion, which was rejected 
by a majority of (me. In asking for a 
reconsideration of this decision, he feltSiii'p’V'’ reierred to the leeinigs 01 ........................ ................ . ...... .

**"<1 dissatisfaction which tho that he owed an apology to the Council,
lia,) ill, in so sudden a manner as for thus trespassing further on their 

Drotuiso.l nf tiin boon coni'cr- time, but if Ke could satisfy the Coun-iQ(j proposed, o f  the boon coni'cr-
ryots by M r. Currie’ s A ct,

tlint tl noticed the fai t
*"t'ro T already received
^% f^  ' one petition upon tho Stamp
Coin J ^ " ' tiic British Indian Association,
‘̂'-‘iiii ''’•'licved, mainly of Bengal

>i'*y referenco being
tlin*. *l'at petition to the repeal of

‘' f  the Kent Bill to which the
h»otioi  ̂ ! learned Vico-Fresidcnl’s
to *'eterred. It was not, ho thought,
'V(„ji , ^'^pposed that tho Association,
8Utl, i, 1’"^® ‘knitted to notice a fact of
>r 'I'kI importance to them,

any su.'picions that it
( ................

5 > > -  !r'Vn,a -  ‘ ■■'.'I i n i y

l>y the original Bill, to
ftniy change now sought to bo in-
•l«e, I? • Mr. For'

"*g that there
Or

Forbes concluded by 
was not a Zeniin- 

'iviv "  throughout tho two
of the Bengal rresidency 

"ot iuteresled in this question,

.. ........ .....
cil, as he hoped to bo able to do, that 
sudlcient reasons existed for introduc
ing into the Bill tho additional Claiiso 
moved by )i;ni, he was sure tliat Ho
norable Members would not begrudge 
tho few minutes wliieh would be occu
pied in tho discussion of the question.

Tlie Council were aware that tho 
Koyal CominisBioners, to whom was 
entrusted the duty of drawing up the 
now Oodo of Civil Procedure lor ail
India, commenced the cliapter of Pre
liminary liules by declaring that—

“  No Stamp fer, or ileposit, sliall ho
required ou tlic iiiMlitutiou o f  any eivil suit, 
or oil the entry o f  any appual (rum the d ici-
8ion or order o f  imy C ou rt ; -n o r  bhali
Unties or tees uf fta.V kind lie payaMe in re
spect o f any other proceedings Uail in any
Civil Court, except sitcli fuca or charj^es an 
may be Hct forth in tables to be prepared as
liurcinafter provided.”
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In their Note on tliis paî 't oT ilie 
Chapter the Cominissioiicra observed—

“  No institution fee lias ever been paid in
the Supreme Oourt, nor, under the original
system o f Lord Cornwallis, was there luiy
sneh I'eo in the t^ouris o f the 'Joinpany. The
State defrayed the oxpoiiBe o f  all tlie judicial
eKtalilislunents. An institution fee, in tlie case
o f civil suits, was established by Regulation
X X X V I I I  o f  1795, not na a source o f revenue,
bu t,'a s  appears from tlie Preamble to tlie
Heguhition, for the jmrpose o f preventing vex
atious litigation. By Regulation V I o f  1797
the institution fees were converted into Stamp
Duties : the Preamble there assigns the same
object, but adds also that o f increasing the 
pnl)lic revenue. The last purpose is the only
one mentioned in Regulation 1 o f 1814, which
further regulates these payments. Having to 
jirovide an uniform system o f procedure for
Inilia, we have thought it better, on the whole,
to abolish the institution fee, rather than to
rccoinmend its cxteusioii to Calcutta.”

He was sure that every Honorable 
Member now present woultl have re
joiced had it been possible to adopt 
the propô ition of Her Majesty’s Com
missioners for tlie entire abolition of
judicial stamps, whether as a source 
ot revenne, or as a means of checking 
vexatious litigation, leaving ground
less or litigious suits, when instituted,
to be punished by fine ; but the Ho
norable and learned Vice-President,
by whom the Bill containing the new 
Code of Civil Procedure was intro
duced, informed the Council that, after 
mature deliberation, the Government 
of India had come to the conclusion 
tliat financial considerations rendered 
it possible to sacrittee the large amount 
of revenue derived from the sale of
Judicial stamps. He need not tell the 
Council that the same reasons still
existed for continuing the Statiip Laws,
but although the r. tention of those 
laws might be necessary, ho felt cer
tain that there'bonld be no desire on 
the part of the Council to render 
their operation mow burthenaoiue or 
stringent than wiiiwauired to jirotect 
the interests of Govllinnent. In the 
remarks with which he introduced the 
o''‘g‘«̂ <i[H»iotion, be stated tliat the 
presiiilJĴ )ractico was, whenever a 
suit was remanded in appeal, to re
fund to the appellai.t the full 
amoutit of Stamp Duty paid upon 
the petition of appeal. Siction V lll

Ur. Harinyton

II

Regulation 'XIX . 1817 of tha Benga* 
Code enacted that—

“  In the special appeals provided for hy
foregoing Section, as well as in all other
peals, regular or special, under the RbS" , 
tions in force, i f  the suit in appeal be rot'erf® 
back for further investigation and
without a judgm ent upon the merits of
case, the Stamp Duty paid by tlie appcH^'l'' 
his petition o f  appeal shall be returned
him, and i f  the appellant or respondent ‘ j" j 
appointed a pleader, his fee shall be
to auch sum aa may be deemed an
compensation for hia labor, not Oiceedi s 
one-fourth o f the established fee in a 
suit.”

And by Clause 2 Section XXV
gulation X ill . 1816 of the Madr** 
Code, it waj provided that—

“  In all other casea the Court o f
Adawlut are authorized to direct a return  ̂
the whole or a portion o f the amount of
D uty substituted for the institution fee
due eonsideration o f  the circumstance*
case, whether brought before them i»
or referred to them by a Provincial or
Court, may appear to them just aud pr°I’

Both these laws were still in f'”’® j
and neither of them would ba 
by any thing contained in the .
fore the Committee, so that
his jnotion succeeded or not, the 
in the Presidencies of Bengal
dras would continue to enjoy tha i
fits of the existing law as just expl®’/* 
There would, however, he tiiough''>̂ ĵ|. 
art advantage in making the jn
Bill as complete as possible,
having one uniform law for the t ^
Presidencies. In the Bombay 
he could not find any enactiuent
responding to those of the 
and Madras Codes; but there (̂.(1
no reason why Bombay should bo 
upon a difierent footing in tliis [i;
from the other two Prcsideuc'*̂ .'*' jjj
was proper that he should mentK’
the Council that the Bengal .̂rt'
(iras laws, which ho had 
amongst the licgulations of tko , j,) 
Presidencies which it was P>'‘>P‘’“ 1̂- 
repoiil, but althongli tlie Bill f‘**’ V j ju 
iuf,' th'ise Uegnlaiions was bro"n 'j,ilj' 
by him (Mr. llarington,) he 
never intended to alter the 
law as n'gardod the point 
deration. It might be su[)po8C* jlii)
Honorable Members who conipi''*
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Jnnjority aj»ainat the motion, when it
"'"8 formerly made, that the practice of
fefimding Stamp Duty iu remanded 
suits might lead to abuse, and might 
®‘ten euuuurage parties unnecessarily 
“ appeal, ljut there was no reason to 
‘ '̂>eve that sucii had hitherto been the 

lie held a return iu his hands, 
which it appeared that the appeals 

fom orders of noijsuit preferred to 
*® Sudder Court in Calcutta, during 

years 1857, 1858, and 1859 
lî °'̂ nted to only 82, which was 

Ue more'than 27 per annum, and that 
, appeals of this description tried

® period, 38 terminated
'■he reversal of the order of tiie 

 ̂ below, or in the remand of the
to be heard and determined on the 

to 34 in whic'i the appenl was 
jjj'̂ 'lowed. In these latter cases the 

was not of course refund-
®'ii<l its amount might be regarded 

hav'' i)enalty for the appeal
„ '•'g been made without sullicieut 

public revenue 
it I operation of his motion,should 
■Whl? would be very trilling,
low  ̂ t'oLi'>cil to al-

refund under the circumstances 
'̂ dlv̂ *̂1 the motion would undoubt- 
in • with very great hardship
nig'“*̂ ividual cases. It must be re- 
fop that the law provided only
f«e 0 P<*yn>ent of a single institution 
®'Hl t'l  ̂ w petition of appeal,
*'ieh lontomplated that, on every 
sho l’j®t't̂ >on of I laint or appeal, tiiore 

*'■ judgment on ihe 
of ii> cases of appeal, an order
Woui to H liich alone tlie motion
SftiQ “pply. lie trusted that he had 
tile to satisfy the Council of
tio,) and jijstico of his proposi-
'H'cy “gain apologizing for having
Coi„ much of the time of the

>'e l.ad now the honor to
Jiote, ? addition of the following

Article 6, Schedule B, viz

"If
a''*' which slmll Imvo

Sf'tin 1** *’y lo'Voi' rm irt on any o f
! r "  I b "  . " “ ■''‘ ' " “ '■'I ' »  A ct VIII o f IS.'iU, 

l>B ,, ropeivcd, or i f  (i suit
,^>»ioii . “ "''"I'liul ill n[ipeal for a Nec.ond

(!onrt, llio Aiipollntn
'"''‘'Ji'iiii,,, to tl'.i' upiii'llant a corlifu'atH,

b ‘lun to rocuivo back IVom the Col

lector the full amount o f  Stamj) Duty i>uiU 
ou tho pctitiou o f  appeal.”

Tub c h a i r m a n  said, he did 
not think that the Jlonorablo
Member for the North-Westerii I'po- 
viiices had shown any new grounds for 
askinV the Council to reverse the de
cision to which tiiey had come with 
respect to this Clause. He should 
therefore vote against the motion.

Mu. WILSON said, he did not
quite understand the principle upon 
which the Honorable Member for the 
North-Western Provinces j ’̂ounded 
his motion. Though a plaint might 
bo rejected by the lower Court through 
an error of judgment on tho part of
the Judge, yet by providing as had 
been done by the exi-ting law that iho 
Appellate Court might ou ap )eal order 
it to bo received and tried by tho 
lower Court, we had provided the 
best means for allowing justice to be 
done. The Ilonorablo Member for 
th« North-Western Provinces had not 
shown that the non-adoption of his 
amendment w’ould lead to a denial of
justice.

Mtt. IlAllINGTON said, if tho 
Council determined that no refund 
should be allowed in cases remanded lor 
a hearing or a reliearing, the expenses 
of a suit Would often bo increased to 
such au extent that the parties would 
be unable to bear them, and in tiiis 
way, no doubt, tho rejection of his mo
tion would lead to a denial of justice,
lie could point out cases which had 
been remanded three and even four 
times in appeal. 'I'he institution fees 
paid on the petitions of appeal in theso 
cases must have amounted to a consi
derable sum. The refund could not 
perhaps be defended on tho ground of
princi})le. It must be regarded in tlio 
light of an indulgence on the part of
Government. As he had already said,
(he loss to tho revenue from the snnill 
number of remands must be very tri
lling ; though, were tho indulgence Avith- 
held, the result would bo mucli indivi
dual suiforing.

Mil. SC O N C K  said, ho thought it
i m p o r t a n t  to notice tho strict limita- 
tion which tho law imposed on the clasa
o f  appeals which w ould buuclit from
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the proposition o f  the H onorable M em 
ber for tlie N orth-W estern ProvinceB.
H o reterred to Sections 351 and 352 o f
A ct V I I I  o f 1859, which determined
the condition upon which alone a suit
could be remanded. Only in cases in
■wiiich the Low er Court, without go
ing into any discussion nf the merits
o f  the issues raised, disposed o f  the
suit upon some preliminary point,
could any suit in appeal be remanded.
N ow  the earlier Sections o f  tlie same
A ct showed the various preliminary
grounds which might be asserted for
non-auiting a plaintiff. F or example,
Section 29 provided tliat a plaint might
be n  jected, if, in point o f  form, it
contained too many or too few words ; 
and surely not only was it important
tliiit the orders o f  the Low er Court
should be reviewed in appeal, but that
if, on so technical a question, the order
o f  the first Court were erroneous, the
plaintiff, appellant, should not liave
unnecessarily to  be charged with the
value o f  the appeal stamp. Again, a
plaint might be r jected  under Section
31, i f  the claim was supposed to bo
iui])roperly valued, and under Section
32, if  it aj)pcared to the Lower Court
that the subject matter o f  the p'aint
did not constitute a cause o f  action.
L e t it be observed, then, that the
orders o f  ihe first Court, as it were, shut
the doors o f  the Court on the face o f  a
su ito r ; the discussion had not been
entered o n : and if, on appeal, tlie
ground taken by thi' firstCourt was held
not to bo a valid ground, it was surely
desirable to contiiuie the principle o f the
present law, and not put suiters to  so
lieavy an additional charge. In fact, if
in such cases the value o f tlie appeal
stami's were not refunded, it would be
equivalent to exacting a double institu
tion  fee, before ^ e  caae coidd be
entered upon. 'WWorders o f  the A p-
])ellate ('ou rt went dimply to find for a 
j)laint ff an entrance into the Lower
C ou rt: and it seoiued to liim (M r.
Sconce) tliat there was a manifest
distinction between such a case and 07ie 
in which the old issue had been inves-

, tigated in the first Court, and would bo
;j||aia investigated in the second.
T M u .  L kG E Y T  said, the H onorable
Member for the 

Mr, Sconce
North-Woatcru I’ro-

vinces had expressed liis belief tli® > :
i f  the Council refused to  adopt > 
amendment, great hardship to
woul 1 be the consequence. H e ' 
L oG eyt) must say that that had been
case in Bombay, where no refunds
allowed. H e  thought that it wouW
a great improvement upon tlie
law to  allow the superior p
Authorities to order a refund i.j.
Duty on the petition o f  appeal i“
case o f  the rejection o f  an app0®̂ 
plaint by any fault o f  the ‘ . 
Court. He should therefore supp
the amendment. ,

SiK 15ARTLE P E E R E  said th«t. J
lie now understood the case, whi ;̂'* 
thought had not been very fuHy 
plained when i t  was last d iscu> ‘ sed,
right o f  refund was claimed ou
ground tlnit the parties had been
to an additional expense for stiv"‘ l ’or
not by any default o f  tHeir
from any cause connected
merits o f  the case, but simply
to error or oversight on the part ot 
Court which tried the case, and 
it was not fair to charge the
with such ex()enses when nothing jj, 
done to advimce their case or ,|,t 
nearer to a final decision. He
this feature made a very
difference in principla between
exaction o f Stamp D ut'es in the ^
o f  cases referred to, and the sain0 
in all other stages o f  the p'‘OCti‘ ‘̂‘ ‘ ’j'̂ n 
There was an intelligible reason
Government said to the suitor-^
must tax y' u for purposes o f
ut every stngo o f  litigt^iiou,
original suit, and in every
ap[)oal, till tlie question o f your
is filially decided.”  But the ,|pg, 
reasons would not apply, when i>o j„
whatevi r was done for t h e  ‘ ,

return for the stamp tax
when, for no fault o f  his
thrown back to prooise'y t '’ ® 
point where ho was before,
he might bo tased over
without being neaier a final d .p
as to his rights. The
Member for the N orth -W e»t‘>'''̂ 0̂ b̂  ̂
vinces had, hn thought, s h o w u  y 'V i ^
cases in which the refund CO ■■
claimed were nut uumemus, bu 
iu those tusea, it would bo ®
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’"instico to rcfuso the rofund, and ho 
Bartlo Frerc) sliould therefore 

t]io proposed amendment.
"Ill, WlLSOiN' said, suppoi'ing that 
®>i't had !i»ise?\rried from n siipposod 

*̂iult of the lower Court, if you al- 
g"'cd the suitor to claim a refund of

“'"p l3uty on his petition of appeal, 
Quid lio not be as much entitled to 
y to the Court—“ you have been the 

^180 of jjjy. prefê .|■î g appeal, and 
pi,^*!'0"lil pay the expense of my ap- 

Tins, it appeared to him, (Mr.
u«on)̂  involved a very dangerous 

„„°‘̂ *P'e, aud if you allowed it iu one 
...... -̂--------- :------- '------------

• -> XI J W U  ttllUVYUU il' lU UilU

seeing -where you
pg **̂ op. The plaintiff having ap-
oC he had clearly the advantage' a i-tivUi. -I'’’'S'̂ t of appeal; and if his appeal 
4̂nt farther iiad the ad-

botl'*®'’ of hia uppeal. Tlierefore, on 
h^Apounds, he had a quid pro quo.
llon fimendment proposed by the 
^norablo Men»ber for the North 
®'plo involved the prin-
fop ti ''olding Judges reaponsible 

acts.
'Tofe®. c h a i r m a n  said, if wo 
ourtk. ‘̂old that the Government
apgj.,!” '■efund the Stamp Duty on 

appeal in a case where tlie 
rejeetc'd the plaint,

Co\»rt, on appeal, had 
to 1,0 rt’ceived and tried,

etitit) the s\iitor be o(|ually
Cni,̂ ® *0 a refund if the A])pi01ate 
of (-J ’ >'l>peal, reversed tlie decision 
liim t!ourt ? Jt appeared to
"as  ̂ -̂'hairman) that there

”**̂G>’6iiee, iu this respect, be-
“nd _ ” "•'ong rejection of a plaint 
’>'iy decision. Nor did he see

t? “ remand.
>'Qt ti',: V^I^INGTON said, ho did 

that f,]»n /loonu Hrr\»»/A; driai ■'“"'f the two cases were 
I 1̂1 the one there was a
I ''1 tho presence of the par-
S i "  the Court of original
I 'ifterwards, iu the
 ̂ '̂ f'Ula ^ ‘nirt. lu the other case, it

I 1̂ 0 said there was any
at least in those cases in 

■;i •<! order of ri'jcction was pass-
li iilj,: j y on a penisal of the potitiou 

'«U « <‘•'0 defendant had even
‘'“Uuoueii. It would bo very

in such a ease to make the defendant 
pay for the stamp on ttie petition cf
aj)peal which according to thu practieo 
of the Courts in the Mofussil would 
bo chargî d to him in the event of tlio 
plaiiitifl' ultimately succeeding iu his 
suit. The defeudaut might justly
plead that lie had not demurred lo the 
hearing of the suit in the form in 
which it was brouglit. Under the 
existing law, ap])eals from orders of
non-suit might be preferred cu the 
stamp paper prescribed for petitions
in the Court iu which they were pre- 
seutt'd ; but the proposed law did away 
witli this indulgenceand required that a 
stamp of the full value should b(! used.
This was auother reHson for a refund 
of *ho Stamp duty in cases of reuuind.

After some further discussion, the 
Council divided: —

A^c.k 5.
Mr. Suoiicc.
Mr. Korlics.
Mr. Il;irin;;ton.
Mr. LcUe.yt.
Sir Biirtlo t'rcro.

Noes 3.
Sir CliiirluK .riiukson. 
Mr. Wilson.
Tlio Cliairiuan.

So the Motion was carried.
Article 7 contained the ibllowing 

Special Hulo for the Presidency of
Bombay

“  Suits oogiiizivtilo bi'foro Colloctor.s nnilor
tlie oporatioii o f  Chapter 8 Hd^uliition X V I I
18»7, iw nioilifiod by Act X V I o f 1838, nhiill 
bo subjoct to tlu! Huiiiu riiloM iu rogiird to Ktuiaps 
as are iu foruo iia iibovo lor tlio Coiirta o f  Civil
Judicatiiru."

Mu. IjuGEYT moved the addition 
of the following proviso to the above 
rule:—

“  I’ roviJoil that potitions imd>T Act X V I o f
1838 shall bo on »taiiip8 ono-fifih o f tlio value
o f tlioHo iiaoil iu civil .iuiih, but that no lower
stamp than ouo Kupoe shall iu auy cuuo bu 
nllowod."

Ho said, tho reasons for this amend
ment were stated as follows, in para
graph 32 of the JJombay Oovernineui’a 
letter, dated (jth December last:—

“  Themi Huitn boiufrof a sumiuiiry character,
anil moi'uly for tho tiiuiporarv poRnossion o f
land on which tho docigiou o f u regular Civil
Court may bo obUiiuod al'terwardn, a liouvy

u 2
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tax would bp iniii>propi iat8, but it is quite
neoessftry to check useless litigation iu iionie 
way ; and ono-tiftli miiy lio taken as a very
modera*.e tax. but no lower stamp than one
liupee should in any case be allowed.”

T he c h a i r m a n  siiid, he saw 
no reason why there should be a 
different rule for Bombay, when we 
were now consoUdatiug the Stamp 
Laws throughout India. It appeared 
to him that, if a rule was proper for 
Bombay, it waa equally prpper for the 
otlier Presidencies.

M r . WILSON said, to-day we had 
been making veiy great sacrifices of
tiie public revenue for the sake of
ensurinq; uniformity, and he tlierefore 
hoped that the Honorable Member
would not press his amendment. As
romarki d by the Honorable and learn
ed Chainniin, if the proposed rule was 
good for Bombay, it was good for the 
whole of India.

Mil. L eO E Y T  having pressed his 
Motion, the Council divided :—

Aye. 1. Noes 7.
Mr. LeGeyt. Mr. Sconce.

Sir Clmrles .Jackson. 
Mr. t’orbeH.
Mr, Ilnrington.
Mr. Wilson.
Sir Hartle Frpre.
Tho Chairman.

So tlie Motion was negatived, and 
tho Council resumed its sitting.

ABSICNCE OF T H R  G O V E R N O R
GliNKHA.L.

SiB BARTLK FRERE moved that
the Coujiuil resolve itself into a Com- 
iiiitteo on the Hill “ to continue in 
force for a fiirtlier period of three
montlis Act X X I of 1859, for pro- 
vidiuu for tho exercise of certain 
powers by the Governor General
during his absence from his Council.”

Agreed to.
Tho Bill passed through Commit- 

tee without amendment, and, the 
Council having resumed its sitting,
waa reported.

E SC A PE D  O F F EN D E R S.

Mb. HABINGTON moved that tho 
Council resolve itself into u Cominittoe

on the Hill “ to amend A ct V of
(for the punishment of certain ©ft’fnQ®'' 
who have escaped from Jail, ® 
persons who shall knowingly haibon̂  
such offenders)and that th« Coij'' 
inittee be instructed to consider t ' 
Bill in the amended form in f ■( 
Select Committee had recommond““
to be passed.

Agreed to. ^
Sections I to VI were passed

they stood.
Section VII provided as follows

“  W hoever shall knowinRly
conceal, or assist iu harbouring or oonce*
any sucli convict or other person who 
have escaped as afore.said, and shall n y
surrendered within the period provi"‘‘ 
Section II o f this Act, shiill bo liable W 
prisonment, with or without hard
any term not exceeding seven yeW*' 
shull also be liable to fine.”

Mb. SCONCE said, he did 
think that this Section ahould l>fl 
ed, at least not without conside''*’ .j 
modification. Under the Section ,’** j
now stood, a person might be 
for harbouring a convict , .5 
escaped from jiiii in 1857.
years had passed since the escape ® 
convict, and yet the person, who 
houred him, was liable to be imP'’’ 
ed for seven years. Then,
might conceive the case of a convi® 
had escaped from a jail in ono Pjq() 
and was concealed in another  ̂to
miles distant. If it was 
punish men for harbourintr pî
it was the duty of Government |yoiH 
claim the convicts who eseap®' tlî  
jail. He would therefore 
introduction of an amended ®  ̂ jia
to tho above effect, or gjlif'
would omit the Section n 
The snbsequmit Section 
Becurcd tho liability of the 
partit'B, su(*h as landholderH 
to give early information of
of escaped offenders to tUoir 
He should first move the ® 
of the Section altogether.

M r . HARINGTON said, t'’® ,jr 
of the present Hill would bo 'j
mitigate the existing la"̂ > ,
thought that the Council at 
concnr in the expediency
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posed raitisations. Tlio Section, to
''^hich the Honorable Member for Ben-
E’l'l objected, was one o f  the Sections
'yl'ich had been taken verbatim from

present law, and ■ i f  the motion o f
Honorable Member for Bengal

the omission o f the Section were
’"Joptod, knowingly harbouring escap- 

convicts would not be a c im iiia l
punishable under the Bill. He

'.Mr. Harington) did not think that per- 
who knowingly harboured escaped

®»eriders should go unpunished. It
^jpearod to him that it signified nothing

“ ether the prisoner escaped three, or
*■ '*> or even thirty years ago, bo long as

person who harboured him knew
he was an escaped convict. The

lole caso turned upon the guilty
'owledgo, Although the Section fixed
Veil years as the term o f  iinprison-
®iit wliich might bo awarded, it did

1̂ "' lollow that the whole term would
adjudged in every case. It was

îii’cly a maximum period. I f  the
, ®Uncil considered the maximum too

it
""ul(l; could bo reducoil. But he
b (.r '  consent to the entire Section
ilio'*? <"it o f  the Bill, and ho
Xj 'v'l therefore vote against the

'■'on.
C IIA IE M A N  said, the follow-

ii "'ei’e the crimes enumerated
V I , namely, “  Eobellion,

f, '"'y. desertion, murder, attempts
tbnggfe, dacoity, robbery,
or having belonged to  a

•t u
tl>e ' gang associated for
Segj,j” ” ’P'’ aea o f  theft or robbery and

provided for the punish-
«r 1̂ , “ ’ ’y 0’*e harbouring an ofleud-
tlie 7 convicted o f  any o f

oiYences, and who might
‘ ‘’'’ W jail. Then the question

'•as t seven years’ imprisonment
an ®®vere a punishment for such
did not Chairiiiau)
' ’ ho v» * was for any person
#U(ili accessory aftt>r the fact to

Thg rebellion and the like,
i l , , was put and negatived.

then m oved the sub-
’'"'®ndJl a Section o f an

®*’ction, providing for the
®̂P(>d persons harbouring es-

tliej «ftor the proclaniation
°8cupo by Governmout.

A fter some discussion  the M otion
was withdrawn ; and the Section was
passed, after a verbal amendment, ou
the M otion  o f  Mr. Harington.

Section V I I I  was passed after a
similar amendment on tiio motion o f
Mr. Sconce.

The remainder o f  the Bill was passed
as it stood ; and the Council having re
sumed its sitting, the Bill was reported.

PO U T-D U E S.

M r. F O R B E S  m oved that the
Council resolve itself into a Committee
on the Bill “  to  amend A c t  X X 11 of
1855 (for the regulation o f  Ports and
P o r t - d u o s ) a n d  that the Committeo
be instructed to consider the Bill in
the amended form in which tlie Select
Committee had recommeuded it to bo
passed.

Agreed to.
The Bill pass«'d through Com m itteo

without amendment, ajid the Council
having resumed its sitting, was re
ported.

E S C A P E D  OFFENDEUS.•

M r . H A R IN G T O N  moved that
the Standing Orders be suspended, to
enable him to proceed with the Bill
“  to repeal A c t  V  o f  1858 (for tho
punishment o f  certain oflenrlers who
have escaped from jail, and o f  persons
who shall knowingly harbour such o f
fenders), andtom akecertain  provisions
in lieu th ereo f”  In doing so, he said,
it  was very desirablq that the Bill

'should be passed into law with as littlo
delay as possible, as there w tre severnl
cases awaiting trial which tlie local
authorities would not proceed with
until it was known what form the law
would take.

M r . F O K B E S  seconded the Motion,
which was put and carried.

M b . H A iilN G 'l 'O N  then moved
that tho Bill be read a third time and
passed.

The M otion  was carried and the B ill
read a third time.

M u . H A R IN G T O N  moved that
Sir Bartle Frere bo requested to tali(j
the Bill to tho President in (.'ouncil,
iu order tliat it might be transmitted
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to the Governor-General for his
assent.

Agreed to.

ABSENCE OF THE QOVERNOR- 
GENEUAL.

Sin B A E TLE  FEERE moved that
Die Standing Orders be suspended, to
enable him to procced with the Bill
“  to continue iu force for a further
period o f three months A ct X X I  of
i 859, fir  providing for the exercise of
certain pnwers by the Governor-Gene
ral, during his absence from his
Covmcil.”

M e . W IL SO N  seconded the Motion,
which was put and carried.

Siu B AE TLE  li'EEKE then moved
that the Bill ba read a third time and
passed.

The Motion was carried, and the
Bill read a third time.

S i b  B A E TL E  FEERE moved that
lilr. Wilson be requested to take the
Bill to the President in Council, in
order that it might be transmitted to
the Governor-General for his assent.

Agreed to.

EMIGRATION TO S t . KITTS.

S i r  B A E TL E  FEERE moved that
the Bill “  relating to the Emigration
o f  Native Laborers to the British
Colony o f St. Kitts”  bo referred to a 
Select Committee, consisting o f Mr.
Harington, Mr. Forbes, anJ the Mover.

Agreed to.

IN D E M N IT Y .

M b ; IIA E IN G T O N  gave notice
thnt he would, on Saturday, the 2Ist
Instant, movo the first reading o f a 
Bill “  to indemnify Oliiows o f Govern
ment and other persons iu rf spect 'of
lilies and contributions levied, and
acts done by them during the late
disturbances.”

IIEQISTK.4TI0N OP ASSURANCES.

M e . FOEBES moved that two com-
-‘municatious received by him bo laid
epon  the table and referred to the
Sel' ct Committee on the Bill “  to pro
vide for the Kegiatration o f Assu- 
ffl^ues.”
^ A g re e d  to.

rO L IC E  (PU ESIDEN CY T O W N S A N »
STA1T3 SE TT L E M E N T .)

Mn. FOEBES moved tliat a coin* 
muiiication received by him from tlio 
Madras Government be laid upon tl>0 
table and referred to the Seleaj
Committee on the Bill “ to anu'iid 
Act X I I I  o f 185(5 (fur regiilatiiic;
Police o f the Towns o f Calou'ta> 
Madras, and Bombay, and the seven'
stations o f tlie Settlement o f Prii'*̂ ® 
of Wales’  Island, Singapore,
Malacca),”

ZIL L A H  C O U R T  OF F U R R I I C K A B A D ;

AND K IN G  OF OITDE.

M r .  IIA E IN G T O N  move^ that S'''
Bartle Fi-ere be requested to take
Bill “  to repeal certain laws re la tin g
tlie jurisdiction o f the Zillah Court °
Furriickabad”  and the 13ill “  to prov",̂  ̂
for the exGcation o f  processeti "'it'''
tlie ])remise3 occupied by His Maje®  ̂
the King of Oude”  to the Presi'*®’'
in Ooiun'il, in order that they might
transmitted to the Governor-Gen®‘
for iiis assent.

Agreed to.

e m i g r a t i o n  TO St, V IN C E N T  i 
C O N SE RVAN CY. *

The V ICE-PRl'ISID EN T
tliat Sir Bartle Frere bo rocp iestod
take the Bill rehiting to the 1‘jm 'g '", ^
o f Native Laborers to the H ritish
of St. Viucent,”  and the Bill
amend A ct X IV  o f 1856”  to the I ‘
sideiit in Council, iu order tliat ' '
miglit bo transmitted to the Govo'**^ 
General for his assent.

Agreed to.

TOLLS (C IR C U L A R  AN D
C A N A L S .)

thnt Sir

.... ......and extend Act -^^^)!
(relating to tho levy of
j, Eafts, and Floats l,"V .fU

M k. SCONCE moved
Dartle Frere be requested to
Bill to amen ' Aiit •<
o f 183G
on 13oat ,̂ *inv» *
through tlio Circular and
Canals)”  to the President iu
iu oriler that it might bo traiis'"*
to tiio Governor-General for hie

Agreed to.
The Council adjourned.




